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[Secretary]

Beedi and Cigar Workers (Condi-
tions of Employment) Bill, 1966,
which has been passed by the
Rajya Sabha at its sitting held
on the 16th February, 1966.”

12.16% hrs.

BEEDI AND CIGAR WORKERS

(CONDITIONS OF EMPLOY-
MENT) BILL

As pASSED BY RAJYA SaABHA

Secretary: Sir, I lay on the Table
of the House the Beedi and Cigar
Workers (Conditions of Employment)
Bill, 1866, as passed by Rajya Sabha.
12:15} hrs.

DELH] HIGH COURT BILL

EXTENSION OF TIME FOR PRESENTATION
ofF REPORT OF SELECT COMMITTEE

Shri Krishnamoorthy Rao (Shi-
moga): I beg to move:

“That the time appointed for
the presentation of the Report ot
the Select Committee on the Bill
to provide for the constitution of
a High Court for the Union Terri-
tory of Delhi, for the Extension
of the jurisdiction of that High
Court to the Union Territory of
Himachal Pradesh and for mat-
ters connected therewith, be ex-
tended upto the 4th April, 1966".

Mr. Speaker: The question is:

“That the time appointed for
the presentation of the Report of
the Select Commitiee on the Bill
to provide for the constitution of
a High Court for the Union Ter-
ritory of Delhi, for the extension
of the jurisdiction of that High
Court to the Union Territory of
Himachal Pradesh and for matters
connected therewith, be extended
upto the 4th April 1966".

The motion was adopted.

1516

12.16 hrs.

RE. STATEMENT ON RAILWAY
ACCIDENT

Mr, Speaker: I have received a
notice about a railway accident. A
statement would be made at 5
O’clock.

12. 16} hrs,

IMPORTS AND EXPORTS
(CONTROL) AMEND-
MENT BILL*

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qua-
reshl): On behalf of Shri Manubhai
Shah, I beg to move for leave to
introduce a Bill further to amend the

Imports and Exports (Control) Act,
1947.

Mr. Speaker: The question is:

“That leave be granted to
introduce a Bill further to amend
the Imports and Exports (Control)
Act, 1947".

The motion was adopted.

Shri Shafi Quareshi: I
the BilL

introduce

12.17 hrs.

MOTION ON THE PRESIDENT'S
ADDRESS—contd.

Mr. Speaker: Further of the motion
of thanks on the President's Address

together with amendments moved
thereon,
Shri Kbadilkar.
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Shrimati Renu Chakravartty (Bar-
rackpore): We asked that we should
be called t> speak today. Why should
he complxin?

Shri N. Sreekantan Nalr (Quilon):
The poiut is that the respective
strengths of the various parties should
be taken into account.

Shrimati Renu Chakravartty: It was
our request to the Chair; it has noth-
ing to do with them.

Mr. Speaker: Objection has been
taken to this that the spokesmen of
the groups when they were called
said that they would speak today;
they were not prepared to speak
yesterday itself when called. Of
course, there is no harm in that
But such requests should be sent in
advance so that they could be called
at the apyropriate time. That would
look more graceful instead of the
Chair asking a Member to speak and
the Member saying that he would
speak the next day.
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Shrimati Renu Chakravartty: May
1 make it quite clear that I told the
Deputy Speaker, ‘Please do mnot call
me now; call me tomorrow morning'?
This happened when 1 was in the
Chair. But when he took over and
I took my seat here, again he called
me. What am I to do?

Mr, Speaker; Probably what she
said while in the Chair was not
regarded very seriously,

Shrimati Renu Chakravartty: Then
what can be done?

Shri Hem Barua (Gauhati):
is a fine English song,
to do'?

There
‘What am I

Mr. Speaker: I will see that this is
not repeated.
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Shri Khadilkar (Khed): Yesterday,
while dealing with the Tashkent
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[Shri Khadilkar]

agreement I stated that it was a great
act of diplomacy on the part of the
Soviet Union because the Soviet
Union, by playing this role, has con-
gsiderably reduced tension on the
India-China border, because now the
former alignment between China and
Pakistan no more remains. Not only
that. The Soviet Union has entered
into a pact with Japan, and thus, by
a diplomatic manoceuvre of a very
high order, the Soviet Union has
succeeded to a large extent in isolat-
ing China. The only spot in the Asian
world where there is conflict, where
war is raging now, is Viet Nam.

1 was reminding the House that the
late Pandit Jawaharlal Nehru pro-
jected the image of this country as a
great nation knowing full well that
economica'ly we are weak, militarily
we are nct very strong, but because
we have the potential of becoming a
super Power we need not be con-
strained in expressing our views on
events like those in Viet Nam,

We are very much concerned with
Viet Nam. Bearing in mind the fact,
whatever the American statesmen
might say. that there is a wide divi-
sion of oplnion, that all the intellec-
tuals are against the present American
policy, that a vast section of liberal
opinion, including the democratic
section, is not supporting the present
American policy in Viet Nam, let our
country give full-throated support to
the People’s Front which is trying to
liberate Viet Nam and to the efforts

- that are made for the Preservation of
peace.

Shri Ranga (Chittoor): You are
advorating a fellow-traveller policy.

Shri Khadilkar: This morning I
read an authoritative statement issued
by the American Embassy in which
appears a reference to a common
understanding between India and
America of the activities and designs
of Communist China. Taking a world

view of events and developments, the
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revolutionary changes that are taking
place, I would like to know if we
share the same view as that of the
American administration. I do consi-
der that the independent policy of
this country, the policy of non-align-
ment implies that we will keep our
nation clear, that our understanding
of the world problems will not be in
any way influenced by outside pres-
sures. I plead that so far as China
is concern2d, though China has as-
sumed a war posture, we must take
reality into consideration and do
cverything possible to bring back this
great nation into the comity of world
nations instead of isolating it. Bring-
ing it closer to the world community
would ultimately change the Chinese
posture of war.

Leaving aside these international
issues, when I come to the home front,
I must confess that it is not so much
the militaty challenge but the econo-
mic challenge that we have to face
which is more important. Yesterday
hon. Shri Dandekar has depicted a
picture from his side. As I said, peo-
ple there take a very gloomy view Pt
things, they are prophets of despair.

Shri Ranga: No.

Shri Khadilkar; They do not t.hin‘k
anything good is being done in this
country.

Shri Ranga: What is being done?

Shri Khadilkar: I do not not share
that view.

Shri Ranga: You have become a
world-famous beggar all over now.

Shri Khadilkar: There is some ju;u-
fication for taking a certain view
which is leading us to a conclusion
which Is not very happy. Sir, I fe Bl
some.imes that in this country there
is the danger of emergence o: ::;
lordism. It is the emergence Ol
lordism which was mot checked in
China ultimately destroyed the Chi-
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nese unity and led to communism.
We must take note of this. This war-
lordism is at various levels. Every
Sta'e and even within a State groups
consider as if they are independent
and they are not supposed to follow
a certain line of policy laid down by
the Cantre. I would like to refer to
our food policy. Our food Minister is
one of the competent and conscien-
tious ministers in the Cabinet but he
has been completely frustrated today.
Why? He must honestly confess what
has happened. He is trying to give
explanations which are not satisfy-
ing anyone. He started laying down
an All India policy invited all the
Chief Ministers of the States and in
that first meeting instead of asserting
that we want an All India policy, he
surrendered and gave up that effort.
Since that time he is in search of a
national concensus so far as food
policy is concerned which is the most
elusive thing. He ig maki.ng a sur-
render every time.

Dr. M. S. Aney (Nagpur): He is a
conscientious man.

Shri Khadilkar: He is a competent
person. Therefore, it is not a ques-
tion of personal .failure. As our
Congresg President had written in the
special number of Economic Review,
food like defence must be treated as
a national issue. If the States fail to
understand implication of thig state-
ment and act as if they are separate
national entities, the unity of this
country will be destroyed. There-
fore, 1 appeal to the Food Minister
and the Central leadership that the
time has come for them to assert and
say: this is the food policy for the
country. It is not a question of this
pocket of surplus or deficit. I know
we are going through a period of
scarcity. In  scarcity States, they
exaggerate the drought; the surplus
stateg minimise their surplus. In
this competition, I am afraid, many
economists like Prof. Raj and others
have given their views. The deficit
is exaggerated, they say and‘ask: how
long is it in keeping with our dignity
to depend upon aid and genorisity and
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charily of the world? After eighteen
years of freedom, have we not had
enough time to reach self-sufficiency,
to develop our resources and if neces-
sity tighten our belts rather than go
on charity missions all over the world.
He will have to examine this policy.
Two professors, academicians, who
are closely associated with the gov-
ernment, Prof. Dantwala and Prof.
Raj have carried on academic contro-
versy regarding the food policy and
both of them have reached certain
conclusions: these must be taken into

consideration. I do not think this is
a party issue. It must be looked as
a nalional issue. These professors

have stated, firstly, the present zonal
system must be abondoned completely
and secondly, they say that a uniform
minimum levy should be levied all
over the country. Here, an attempt
was made even to announce the mini-
mum or the maximum prices for the
agriculturist. That has not been fol-
fowed. Even the purchase price is
not being announced, and there is the
report of Mr. Pai who had to resign
in utter frustration from the Food
Corporation. What does it say? The
so-called surplus districts never
co-operated. They consider some
outside agency is trying to interfere
in their internal arrangement, If
these conditions are allowed to con-
tinue, I do not think this country can
preserve its unity; all talk of national
integration has no meaning unless the
States are made to realise that they
will have to function in a certain
framework of national leadership and
the Central leadership will assert it-
self; it will not be jockeyed from this
side or that side because of pressures
of the warlords that are coming up in
this country from region to region.
Unless this is done, unless warlord-
ism is checked, this tendency 1s
checked and rooted out at this junc.
ture, T think this country will be fac-
ed with the gravest danger that we
have ever had to face so far. (In-
terruption).

One more word regarding food. An
attempt has been made for monopoly
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procurement and for trying to check
the private trade. In all humility, I
would like to ask, is it possible, given
the present adminisirative set-up?
Is our administrative system capable
of undertaking all the trade in food-
grains? I am afraid I am not pre-
pared to subscribe to this proposition.
I feel that you will have to do it for
rice. As you have said, nationalise
the rice mills. Both the professors
agrec: nationalise the rice mills. You
.will get the ready stock. But so far
as the other channels of private trade
are concerned, you cannot function as
a monopoly trader in this country at
the present juncture.

The other day, I happened to pre-
side over a leciure by a Hungarian

professor at Sapru House. He ig the
Chairman of the National Price
Board—Prof. Nagy. He confessed

that while giving the total picture of
their economy, even in the socialist
framework, the economic forces have
worked in such a fashion that they
are faced with some sort of a market
economy. They could not counteract
it and they are trying to do every-
thing possible. In this country we
consider planning as an academic
exercise: that resolutions and slogans
will bring about socialism. I have no
illusions about it. Have we done any-
thing to create an instrument if we
want to bring about and build, by
soing step by step, this sociali-
society? A challenge hag been
thrown. Have we built up an ins-
trument of social change, soclal re-
construction along with these resolu-
tions and the Plan? So long as we
have failed to develop this, I think
mere slogans and taking steps and
talking revolutionary language will
not lead us far enough. Therefore, 1
would confess very plainly that these
things will not lead us far enough.
With all our socialist measures, what
has happened?

For instance, the primary financial
institutions are in the hands of the
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Government: the Reserve Bank, the
State Bank and the LIC which invest
necarly Rs. 300 crores a year, Who
controls the invesiment committee of
the L.I.C.? People are talking that
we want to have credit resources in
our hands. And how does the dis-
bursement of this Rs. 300 crores of
finance take place? There is a cla-
mour for smaller industries; but the
big business houses dominate all and
get the lion's share of all this investi-
ble surplus. This is the position.
Therefore, the time hag come, realis-
tically keeping in view the present
position, 10 review the whole policy;
do away with the State zones and
try to understand the present impli-
cations of the failure of your policy.
Take the academic opinion into consi-
deration. Do not be carried away by
the party view.

One meore thing. On such issues, I
would suggest the institution of a
sort of organised all-party body here,
because they will be party to your
decisions and they could poeint out the
failure and they will say why it has
failed and thereby blamed for the
failure. If this is done, then, we can
meet the situation and the economic
challenges at least partially at this
juncture.

One more word and I have done.

Mr. Speaker: I only agreed with
him that the time had come and rang
the bell, but he is going on.

Shri Khadilkar: We are the custo-
dians of the Constitution. I feel the
time has come when

Mr. Speaker: Should I ring the bell
again?

Shri Khadilkar: As custodian you
are the presiding authority here. If
anybody feels that the spirit of the
Constitution is violated in some mea-
sure, we must give some serious
thought' to it. In a recent judgment,
Mr. Gajendragadkar, the Chief Justice
of the Supreme Court in a small case—
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the kerosene dealers’ case from
Kerala—made one observation.

Should we ignore that? It is really
an observation which makes us feel
we are somewhere failing in our duty
so far as acting according to the spirit
of the Constitution is concerned. He
said:
“the emergency powers might
ultimately pose a serious threat
to the basic values on whith the
democratic way of life in this
country is founded.”

‘When the Chief Justice of the Supreme
Court makes this observation, has not
the time come for this House to pon-
der whether thig state of affairs
should continue. The ex-Attorney
General has called this democracy a
constitutional dictatorship. Mr. Jaya-
prakash Narayan—a non-party-man,
applying his mind to world affairs
and Indian affairs in a very objective
and partisan has also
pleaded that the time has come.
Therefore, I would appeal to you that
we should take the initiative

Mr. Speaker: When I take the ini-
tiative, it is not responded to!

Shri Khadilkar: We should examine
the position. There is a little threat
from China, but we should not exag-
gerate it. After winning a big victory
against Pakistan and after winning
peace at Tashkent, we should be bold
enough to take steps so that the pre-
sent emergency is put an end to, as
early as possible.

Shrimati Renu Chakravartty: Mr.
Speaker, Sir, it is with a deep sense
of sorrow and anger in my heart that
1 rise to participate in this debat
.sorrow, because I come from West
Bengal where I have seen a little boy
of ten years shot through the heart
because he was hungry and he bhad
gone to demonstrate before the BDO's
office, which has been turning away
people from getting food for weeks
and months. It was such a moving
sight to see. This hoy was nowhere
near the police station which, the
Chlef Minister says. he attacked.
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ile even said that they had broken
down the wireless station. Nothing
of the sort. They were shot dead
250 yards away from th. police sta-
tion. When I saw that little boy, 1
thought of my own son who was &
little boy a few ycars ago. I feel 1
must tell the Prime Minister, Shrimati
Indira Gandhi; She also is a mother
of two children. I am sure if she had
seen the way this boy was shot
through the heart and the lies that
were told to justify this, at least that
could have been enough for her to
urge the West Bengal Government
to institute a judicial enquiry into it
immediately. I do not want to say
anything more, but the people of
West Bengal will not remain quiet
unless there is a judicial enquiry to
find out whether it was justified that
a child who asked for food was killed
with bullets. He was the first boy
in his class. The headmaster of the
school, a Congr gave evid

before thousands of people that he
wag such a poor boy. His father
was an agricultural labourer. His
grandmother used to go about some-
times begging for food for this little
boy. The night before he had no rice
because no rice was available in the
market. There wag no food in the
house becnuse no rice, no wheat had
been distributed to them for weeks
before. Before going to school in the
morning he told his father: “If you
can get some rice, father, cook it and
keep it for me; I shall come back and
take it as tifin”. That boy never re-
turned. 1 could never forget it. I
have seen many firings. but I have
never seen such a cruel, barbarous
firing as the one I have seen now. 1
want this House to understand that
the Chief Minister repeats even after
all this, a Chief Minister who did not
g0 to the spot. when we ourselves had
seen it with our own eyes, that a boy

- who gets to the top of a wireless sta-

tion and breaks it down hasg to be
shot down.

 Sir, to what have we come? This
Government which cannot give us



1527 President’s

[Shrimati Renu Chakravartty]

food is giving us bullets. It is not we
the Communists who say this. I
know my hon. friend, Shri Subra-
maniam always, whenever we criti-
cise him, says that it is due to ug that
smugglers flourished. I say it is his
friends who are with the traders and
with the blackmarketeers. He tried
the same methods in Jaipur and burnt
his hands once. He tried it in this
House earlier and he got away with
it. I think he will not get away with
it now because I have seen that even
Congress M LLA’s have said that no
rice was given there. This House
must know that Shri Humayun Kabir
who went to the spot day before yes-
terday and addressed a meeting stand-
ing in silence as a mark of respect
to those shot by firing called those
boys “martyrs”. Is Shri Humayun
Kabir a Communist, 1 ask? There
was Shri Dinabandhu Das the secre-
tary of the D.C.C. and an M.L.A. and
there were other Congress MUL.As'
with him. There is a Congress M.L.A.
who is the President of the Action
Committee itself. Sir, there are
things very very wrong in West Ben-
gal. 1 ask my hon. friend, Shri Subra-
maniam to remember that on the
18th when he was uttering a joke in
the Upper House saying that the pro-
fessional agitators in West Bengal
have become unemployed, at that
very moment there was shooting
down of Nurul Amin in Swarupnagar.
Let them find out why these things
have happened. The police are saying
that they have given enough rice,
Not an ounce of rice has been given
for weeks to the people in Baduria.
They were taking away bags of rice
even within the cordon. If you go
to the police station, where these
events have taken place, in Baduria,
you will still see lying these bags
of confiscated rice on the open
verandah. Even within the cordon it
was said that they were blackmarket-
ters. They are not blackmarketeers.
They ask for ricee You have
no control over those big stockists who
have kept stocks of rice. Tt ig the
poor man who is victimised. The
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poor man has to get his food. But you
do not touch the stocks of the big
landholders. It is from them, a few
of the poor may be smuggling rice.
Bu. thousands of others are not smug-
glers. They went and said that since
a few days earlier, the O.C. of the
thana had given the rice to the police-
men from the confiscated bags, the
pzople on Feb. 18 went to the D.C.
to ask for rice for which they would
pay, bacause rice had become scarce
in the open market and there was no
ration. They went in thousands. It
is true that they were in an agitated
mood. Blank firing was resorted to
and they ran away but the police ran
after them and shot them down. As
they fled down to the ferryghat 200 to
250 feet away from the police station
a young student wag shot down. Ali
Hafer a poor man was shot dead. I
am surprisad as to how these things
could come about unless the police are
trigger-happy without any compunc-
tion and yet there is no judicial in-
quiry. Why? No judicial inquiry is
held because if there is a judicial
inquiry and not a departmental in-
quiry as has been instituted it will be
found without the slighest doubt that
this was done in cold blood.

My hon. friend has talked about
rice mills. What is the situation in
West Bengal? Thes2 rice mills have
been made the pivot of procurement.
The hypocrisy of Bhubaneshwar s
clear to us as day light. Till 18th
February the procured rice also could
not be brought from rice mills to the
godowns and distributed.  Till 18th
February thcere was not a grain of
rice In Baduria. There was not a
grain rice even on the 19th in Basir-
hat and Swarupnagar. What does it
mean? What do you give? Only 300
grams of rice per werk is given to the
limited landless people who live with-
in the borders of the municipality.
Not a grain of rice is given to the
people outside. Not a grain of rice is
given to the landless and those who
are having two, three or four bighas
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of land, i.e. those who own only two-
third or an acre of lands. My hon.
friend, Shri Ranga, who comes from
the rich delta region of Andhra can-
not imagine how little a Bengal pea-
sant can producc on these one or two
bighas of land. Even they are not
given their 500 grams of rice.

I want to ask Shri Subramaniam
why the people of Coimbatore can be
given 200 grams of rice and why we
the poor unfortunate people in West
Bengal, because we permitted our land
to be divided and partitioned because
of the independence of India, we are
to get only 70 gramg of rice, and that
too those who are lucky to get that
in rural areas. I agree with Shrimati
Indira Gandhi thgt we want to have a
nationa] policy for food. But I want
to ask her, why is it that in Vishakha-
patnam people are getting 240 grams
of rice per day, why the people in
Coimbatore and Madras are getting
200 grams per day. why we in Delhi
are gelting 143 grams per day, why
the people under statutory rationing
in Calcutta get 129 grams per day....

Shri Ranga: You have got a power-
ful Press.

and why only 71 grams per day is
given to the people in the municipali-
ties of West Bengal and zero grams a
day to the landless labourers and
peasants in the rural areas. Ig this
your national policy? Just because
one area grows more food, is it your
national policy that it should get more
food than another area which is deficit
in food for various reasons? Onme of
the reasons why Bengal is deficit in
food is that we are growing jute in
an area which could have produced
five lakh tons of rice. I ask you, is
that not wealth which we are produc-
ing for India? Should we not get
that amoun* made up from our
friends, our brothers, in other parts of
our Indian nation which grows more
food? What is the use of talking of
a national food policy, when you can-
not give us a national policy of giving
equal rationed quantity of rice.
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The President has said:

“Measures have been taken to
ensure equitable distribution of
the available supplies between
State and State and man and
man.” ’

Why do we oppose lock, stock and
barrel this President's Address? It is
because this statement is not true.
Statutory rationing has been intro-
duced in the four cities of Calcutla,
Madras, Coimbatore and Delhi, and I
have shown how this statement is not
true at all.

Shri Subramaniam today is no lon-
ger, to our mind and to the mind of
the people, the Minister of Food, ne
is a Minisier of Beggary. He says, he
has a food policy. It is something
between total procurement and total
free trade. He tells ug that is his
national policy. To us it is a policy
of bankruptcy, chaos. starvation and
death. His policy is to play into the
hands of big traders, hoarders and
blackmarketeers, a death to the Food
Corporation, servility, and sell out to
United States, turning India into a
mendicant going with a beggar’s bowl
nakedly begging year after year be-
fore all the nations of the world. It
i not only in this year whore we
have inflated and we go on inflating
again and again our deficit. Today
the children in Holland—I say it in
all good faith—-are going without a
meal. They say it is for the sake of
of our children. I have recelved
messages from the women of Italy
saying that they want to help us. They
say: “You are dying. Tell us and we
will send you money. Can you tell
u3 a village where we can feed the
people?” 1 have told them that we
cannot pick out this village or that
village. If they want they can go
shrad but I will not ask them to do
this or that, Shri Subramaniam feels
no shame. He has told us to go beg-
ging because he savs that begging and
self-respect need not go together. But
for the Indian people it is not so.
All those who criticise his policy are
not blackmarketeers nor do they want
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to see that there is a failure of the
national policy of effective State
treding. We  have always wanted
procurement. We have offered our
co-operation but that co-operation has
to be sought at the right time, at the
time when the harvest is on. At that
time you have refused to have an all-
party committce in every village.
Today my hon. friend says, let us
have an all-party committee at the
all-India level. What will that com-
mittee do when all this blackmarket-
ing, rice milling and all this is going
on from village to village. There our
Chief Minister has refused to have
any co-operation. The terms of the
United States are clear to us. Those
who beg blindly and consistently, we
know, must accept servility. That is
why we have warned them again and
again. Not that we are against taking
fond from a foreign country in a year
of crisis. But our Government does
nol have any consistent policy; they
rely completely on PL 480. I say that
you have to show to America that we
are self-reliant in our agricultural
policy. What our policy has meant
has become more clear to me during
the last three weeks, because in rea-
lity the U.S.A. hag attached strings.
They say: do not go in for industry,
go in for agriculture. When we need
more fertilizers, when we need more
thermal plants to produce power in
order that we may be able to bring in
newer and newer wells and energise
them, at such a time we are told to go
in only for agriculture. As we are an
agricultural country, we will certainly
go in for agriculture. But, at the
same time, we need cheap power for
power generation and fertilizers. The
U.S.A. knows very well all this. T¢
is because of the need for fertilizer
that the so-called Fertilizer Deal haz
been made with America which, as
Shri Subramaniam knows, has been
termed by many people, including the
President of his own party, as an
anti-national deal. Now that deal has
ieaked out and we all know the strings
that that deal contains. Today we
have no pricing policy. Why is 1t
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now lefl 1o the Americans? Why is it
that our peasants are now not able
to utilize fertilizers? It is mainly be-
cause they cannot afford to pay the
price and, secondly, they have not got
tae water. These are the two basic
quostions. Because of this, we need
our own self-reliant economy. We
cannot go on taking aid at the terms
dictated by U.S.A.

Actually, it is now brought out by
the newspapers that Mr. John Lewis
of US AID has asked from our Gov-
ernment for some terms ip return for
the aid they are giving us. In reply,
Shri Boothalingam’s letter says that
we shall allow private enterprise, we
shall allow foreign cnterprise, That
is why we find in the Fertilizer Deal
that the Coromandel Fertilizer, an
American Company, has been given
not only the right of marketing and
the right of fixing prices as they want,
but it has also been provided that
private Indian parties, in conjunction
with American capital, will be allow-
ed to establish factories here. He
has asked that it should be finalized
by the first day of July. He also
said: 1 do not want you to make it
public because then people may be
led to agitate against this sell out.
Shri Boothalingam writes back “yes,
these fertilizer deals are going to be
allowed”. And what are the deals?
We find that U.S.-cum-Indian mono-
polists who are entering the field of
fertilizer production are Delhi Cloth
Mills project (of Lala Sri Ram),
Jalan project, Birla Project, Andhra
Sugars project, ICI project and Mad-
ras project.

Today we find joint stock companies
cntering into the fleld of agriculture.
In Madras we hear Shri Subramaniam
making speeches that joint stock
companies in the fleld of seeds must
also be allowed, because that is the
way of getting best results. We now
find big business allowed in the whole
fertilizer field. So, where ig the
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Bhubaneswar Resolution?  Where is
your resolution which you trumpeted
about in Nagpur? Land reforms,
peasantry, they are all forgotten.

Regarding profiteering, it is true
' ¢hat we have also blackmarketeers.
But in my State of West Bengal what
is the price that you pay to the peas-
antry during procurement and what
is the price that Government is charg-
ing from the consumer? From the
peasantry you are taking best quality
rice for Rs. 24 a maund. Add Rs. 3
or 4 for milling and transport. It will
<come to not more than Rs. 27 or Rs, 28
a maund. The rationed price of best
quality rice is Rs. 1.10 per kilo which
<comes to Rs. 44 a maund, a clear pro-
fit of Rs. 17. Who is the blackmar-
keteer? Can such a Government pre-
vent other blackmarketeers from en-
tering the ficld, It is an unconsciona-
ble profit,

The President says in his speech
that we have tried to make equitable
distribution of the available supplies
and that we are applying science and
technology to agriculture. I would
like to tell you that we, people in
Bengal, in the countryside are starv-
tng; our people in the cities are not
getting more than 129 grams of rice.
The entire policy has failed. Every
person in Bengal today demands that
like our brothers in Kerala, like our
brothers in Coimbatore, in Visakha-
patnam, in Madras, we should also be
given a minimum of 7 ounces of rice
which has been promised to our
Kerala friends. They are already
getting 160 grams.

Shri Vasudevan Nair (Ambala pu-
zha): We are not getting it; we have
‘been promised.

Shrimati Renu Chakravartty: We
demand: let this Government buy this
rice, if necessary, let them get it from
any source. but we must get 160
grams of rice immediately. We are not
second class citizens.

1 would also say that the police has
got to be checked. 1 know that it is
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not a Central subject but a State sub-
ject. When we see the atrocities com-
mitted by the police which hag run
amuck in State after State we are
compelled to make these observa-
tions. What has happened in the
Banaras Hindu University? What has
happened in Kerala and West Bengal?
What are you going to do about it?
People .all over the country are say-
ing that they have never wijtnessed

such scenes after the Jalianwalla
massacre. Ask your own Congress-
men. Today their mouths are shut,

but there are still come honest Con-
gressmen, Ask them what they
have witnessed in West Bengal dur-
ing the last few days. I would request
our Prime Minister, Shrimatj Indira
Gandhi, to make a visit to West
Bengal and see the situation for her-
self. I would beg of her to do that;
it not as Prime Minister, let her go
there as a woman, a mother; let her
go there and see the position for her-
self. T can assure you that once she
visits the site where the child was
killed, she will ask her Chicf Minls-
ter. “Restrain your police. Order a
judicial enquiry.” Unless that is
done, the people of West Bengal and
the people of India will not remain
idle and their concience will not be
satisfled.

Shri Ranga: How can she usk her
Chief Minister?

Shrimati Renn Chakravartty: She
can advise, ¥ not ask. I do not know,
I am not sure, but I still hope that
her advice, coming as it does from the
Prime Minister of India, will be fol-
lowed.

1257 hrs.

[Mg. DepuTY SPEAKER in the Chair]

Then I come to the emergency and
the Defence of India Rules. My friends
from both the Swatantra Party and
from the Congress Party have spoken
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against it, As I stand to speak to-
day, 1,000 members of my party in
one district alone have been arrested
because, they say, there was violence
in West Bengal.... (interruptions). I
do not belong to any other party; I
belong to the Communist Party of
India. 700 people have already been
arrested and we know that many
more are going to be arrested. Is this
the way you are going to crush the
movement for food? It is we who
have controlled the movement and
kept it organised and peaceful. What
is the worst that has happened in
West Bengal? Some children have
gone and broken some tables and
chairs and destroyed some office
papers; nothing more than that has
been done. 1 ask Shrimati Indira
Gandhi, I ask any of you: you have
also children: if they misbehave, do
you shoot them down or put them
into jail or do you advise them not
to indulge in such activities? You
must remember that a hungry man
can never be controlled like that, not
by putting him in jail and shooting
him down at any rate.

Everybody is saying that my party
is in the vangaurd of this movement.
I say that I take pride in that. Can
we not lead such peoples movement?
Have Congressmen not done it earlier?
I say it is a peoples movement. Your
MLAs are in it, so also your MPs. In
the heart of heart, everybody in my
State is with it. If anything untoward
happened during that peaceful move-
ment of the people, I say it is because
of a situation which you created, the
same gituation which the British
created in 1942, You are taking away
their leaders who are controlling
them, Tt is in such a situation that
the movement which is peaceful goes
out of control and ceases to be peace-
ful. It is when you take us to jail—
pbssibly, in the course of next week
I shall also be there—and there is no
one to lead them that something un-
toward happens. I can tell you that
even now it is a peaceful movement
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and we shall try to keep it peaceful
in every possible way. It is to our
advantage to keep it peaceful, because
we want food to come and not bul-
lets.” Whep that is the situation, it is
a matter of shame that several false-
hoods have been stated by the Chief’
Minister. As 1 was sitting among a
crowd in West Bengal the other day
the radio says “rice has been given to
the people of Bengal”, 200 people
shouted at me and said “see how the
Government behaves”.

So I say: remove this emergency
and the DIR and pursue correct polic-
les. What sense of emergency can
there be when hungry men are living
in the entire border of Pakistan, for
Sarupnagar and Basirhat are border-
ing East Pakistan. In the border
areas of Pakistan you are starving
the people and you are trying to
crush and silence those hungry peo-
ple by bullets. It is not the smug-
glers but the hungry people whom
you have arrested. It is not only the
opposition parties that are sought to
be crushed but today I see even Con-
gressmen being arrested under the
DIR, T say this logic will even enve-
lope you. I say this is not the time
to wreak political vengeance under
the plea that the agitations started
by political parties belonging to the
opposition. In Bihar there was an
agitation led by the C.P.I. and SSP,
The PSP has also threatened to start
an agitation. In all those cases ac-
tion was taken under DIR will again
be repeated in future. Even today
hundreds of Marxist Communists are
in jail, Whatever may be their poli-
tical ideology or belief, I say that you
cannot put them in jail without trial
You must bring them out, try and
punish them if you can convince
courts, or release them and give fhéms
freedom.

13 hrs.

T do not want to quote Shri Gajend-
ragadkar who has already been quot-
ed: %dyy in Basirhat people ‘s&y
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that power corrupts and absolute pow-
er corrupts absolutely. I find that the
headmaster of a school, Shri Arun
Bose, who controlled the whole situ-
ation when people there were angry,
has been arrested under the DIR be-
cause he was the convenor of the
Sangrom Committee, He is just a
teacher who has never participated in
politics. Not only that, today I found
‘that one of the most famous journal-
ists of my State, Shri Vivekanand
Mukherjee, has been externed from
entering the whole district of Barasat;
for onc month he cannot go because
otherwise this [Congress government
will be reduced fo ashes.

Lastly, I say, let us remember that
we are a nation, a poor nation but a
self-respecting nation. 'l beg of my
Prime Minister, Shrimati Gandhi, not
to follow the policy of begging and
violence to an extent when we have
to hang down cur heads in shame be-
fore the world.

Shri Ranga: Your Prime Minister?

Shrimati Renu Chakravartty: Prime
Minister of the Indian people.

Shri Ranga: But she is not your
Prime Minister. ... (Interruption). You
are in alliance with each other.

Shrimati Renu Chakravartty: We
are a part of the Indian people and
the Prime Minister is the Prime
Minister of India and not of the Con-
gress Party, I hope.

Shri Ranga: What else is she?

Shrimati Renu Chakravartty: 1
want the P.uime  Minister, Shrimati
Gandhi, to realise that our people are
a self-respecting people. We are not
rich; we are poor. We may ask for
aid, but we rhall never go and ask
for aid in a way that wil] impinge on
our independence. That is why we
feel agitated when we find that our
Government has remained absolutely
gilent on  the question of Vietnam.
We have a suspicion in our mind that
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you are not telling us the whole
truth. Recently when $100 million
Y:ad been ghcn to us as aid, we were
told that tkere were no strings at-
‘tached; but we have now proof that
there are strings attached to it, we
now have unearthed the Bhootha-
lingam letter. We now see that the
statements made by Minijsters in this
House are dictated from U.S. aid giv-
ing agencies. It is also clear from
Mr. John Lewis's statement that they
are assured by the statements made
by Shri Kabis and Shri Subramaniam
and the asiurance which they had
asked for were given, We in this
House when we hear these statements
by Ministers take it in good faith
that it is done independently, but we
find the US. strings are attached to
the mouthg of our ministers.

On the \ietham question the aid
which we are getting from the United
States has ma:e us lose our self-res-
pect; otherwise, at a time when the
conscience of the world has been
stirred by the tcrrible bombings that
have taken piacc in North Vietnam,
whatever “a the rights or wrongs of
the case, huncicds of bombers have
gone over this little country and have
tombed it, when people in the United
States—wo nnn. students, professors
snd even poif'l.'ans and senators—
bave cried oui against this terrible
savagery, when President PeGaulle
has said that there should be a settlc-
ment. There must be a stopping of
bombing and the settlememt must be
witheut  f.reipn  interference—that
means that Amieiica hag to withdraw—
when President Noasser and nl]l others
hLave been shached ant outraged we
find our Gnuernment silent, even our
Governmen: 5t cne stage under Shri
Snastri had suid in so many words
“Stop the bomu:ng” and we had ask-
ed for a solutir.  according to the
Geneva accord and that Viet-Cong
Tiay he made » party. Today we dp
not hear a reiteration of even thesd
thres points made by Shri Shastrl
Rhrimati Gandh! says that we stick
to our own pcl.cy. Then why do you
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uot repeat it and say it? People in
the world are rsking you. The Gov-
ernment say that we are the Chair-

man of the ICC and hence cannot
take sides.

Let us see what was the Geneva
accord? The Geneva accord was that
the two parts of Victnam are not to
be eternally divided. By 1956 they
had to be reunificd. To say that be-
cause the North Victnamese have
come to South Vietnam, therefore
the Americans can come with their
tombers and bomb North Vietnam
out of existence, can these two things
be put on the same level? They are
a part of the same people; they have
to be reunified. Why was it that our
Chairman of the ICC dig not bring
about the reunification of Vietnam in
1656, just beciuse the USA and their
buppets  kept on saying that there
were some infilurators from the north?
What about the military advisers that
came from the USA? 1 charge this
.Government and say that our mem-
ber of the Inieinational Control Com-
mission did not behave as they should
have and it did not go to the honour
of India. We did not bring about a
solution  according to the Geneva
agrcement. At that time even when
Shastriji spoke against this bombing,
it wag Shri B. K. Nchru, our Ambas-
sador in Washington, who kept on
saying that we should keep silent and
kept on putting so many diplomatic
pressures with a threat that unless
this was done V.S aid would be cut
off. Even the other day in Bombay
he spoke in a very clever manner and
explained the rationale behind the
United States policy in Vietnam and
the importance given by the United
States to the task of containment of
Chinegse Communism, Vietnam is the
main  preoccupation in the United
‘States and  they are as emotional
about it as we are about Pakistan,
said he. So, vou see that cven our
Ambassador pleads and explains t.he
position of the American mind in-
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stead of expléining our position. It is
a 'fantastic position.

My hon. friends from the Swatantra
Party have asked for a realistic ap-
proach. I am al] for a realistic ap-
proach, but what is that realistic ap-
proach? People of Vietnam must fight
for their freedom; people of Vietnam
must be unified.

Shri Ranga: They should not be
swallowed up by China. ... (Interrup-
tion).

Shrimati Renu Chakravartty: We
know that President Ho Chi-minh
wants a reunified Vietnam and a
neutral Vietnam, If there is an assur-
ance that there will be a neutral Viet.
.nam, there will be absolutely no
.reason......

Shri Ranga: The wolf will swallow
the lamb.

Shrimati Renu Chakravartty: What
is the reegional pact that the Swatantra
Party wants to enter?

Shri Ranga: We do not want the
Chinese wolf to go into Vietnam.

Shrl Indrajit Gupta (Calcutta
South West): You want the American
wolf to go there.

Shri Ranga: Yes, America is there
to support the lamb.

Shrimati Renu Chakravartty: He
wants a regional pact with Australia,
Philippines and Thailand.

Shri Ranga: What happened when
the bombing was stopped?

‘Shrimatj Renu Chakravartty: May I
just ask Professor Ranga, what was
their position when we were fighting
Pakistan?

Shri Ranga: What was the position
of China? China was hobnobbing
with Pakistan,

Shrimati Renu Chakravartty: When
we were fighting China, did the fel-
low travellers of the United States
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tell ug if' they could persuade U.S.A,
to give us a single supersonic plane?
We went and asked for supersonic
planes and for arms and ammuni-
tion, did they give that to us? No.
The containment of China was mot
important.

Shri Ranga: The
China is necessary.

Shrimatl Renu Chakravartty: They
sold American planes via West Ger-
many to China. It is we who have
to stand up and say, do not talk about
Vietnam; the United States of
America, if it gives, must give us aid
irrespective of our stand on Vietnam.
A self-respecting nation can only say
this if it is to remain independent.

Shri Ranga: China must conquer the
whole world!

Shrimati Renu Chakravartty: We
will have to fight back upon our own,
We will have to fight back diplomati-
cally as well as militarily. If we go
on building up our self-defence,
America will say, “We wil] not give
you aid; you are buijlding up your
defence, therefore you cannot be
given aid”. There are so many con-
tradictions. We have to understand
that we have to stand on our own
feet. Let us get the aid which can
help us to become self reliant. Let us
not become beggars in servility. That
is what I plead. We, as the Chairman
of the ICC, have the job to review
our work in the past. Let us under-
stand that we did not carry out the
responsibility laid upon us by the
Geneva Agreement. Let us in future
see that we shall bring about an
independent and neutral Vietnam. Let
America get out and let there be
an end to the bombing.

1 once again reiterate to the Prime
Minister that she may go also to see
her children in West Bengal and how
they are shot down. Let her see the
situation there. 1 will again plead for
a judicial inquiry and an increase of
ration for the people of West Bengal.
We are not second-class citizens; we
are not going to tolerate being second-
class citizens. We want a national
policy on food.

President’s

containment of
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Shri Harish Chandra Mathur (Jal-
ore): Mr, Deputy-Speaker, Sir, need
I assure my agitated sister—she has
every right to feel agitated—that
everyone sitting on this side of the
House feels as deeply concerned about
the food situation as she does? She
must have noticed that whenever this
party met, whether it was in Jaipur
or it was here, as the party or in the
executive, the first thing which eng-
aged our attentior was the food situ-
ation in the country. The sentiments
which have been expressed by her
are just an echo of what we have said
earlier either at Jaipur or in this
House,

I do not agree very much with her
so far as the second part of her speech
is concerned. I neither stand Yor the
capitalism of America nor do I stand
for the Communism of China. I
stand for our Indian policy which is
as dignified and we want to see that
this policy is pursued.

Shri Ranga: Which is also just as
bad.

Shri  Harish Chandra Mathur:
Thank you for your little confession.

Sir, 1 would like to say that this
year which we are completing ig really
pracked with great events and the year
which we have ahead of us is really
ful] of new challenges and new tasks
for us. I would not like ¢o be carried
away by any emotions. I wish we take
a realistic assessment of the entire
situation,

This year is the last year of our
Third Five Year Plan and the ncxt
{s the first of our Fourth Five Year
Plan which we are entering in a most
unusual manner without a Plan in
our hands. These are very extra-
ordinarv circumstances in which we
find ourselves.

I have no hesitation and without
any fear of contradiction, in submi$-
ting that the year which we nr®
closing has a balance-sheet which i
loaded with assets for the nation and
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for the Government of this country.
We had that fateful aggression posed
on us. Our fighting forces gave a most
commendable agcount of  great
strategy, skill and unmatched valour.
Our Government gave timely and
bold decisions and the entire nation
stood up like one man in unity,
strength and great dignity. Any
nation would feel proud of these
achievements. This was followed by
the Tashkent Agreement which, with
the exception of a very few, has been
commended, not only by the Congress
but by both the major parties on this
side of the House, the Swatantra
Party as well as the Communist
Party.

~Dr, M, 8. Aney:
whole House.

Shri Harish Chandra Mathur;
Practically the whole House. I entire-
ly agree

Practically, the

1 have heard an unqualified praise
of the late Prime Minister. It remains
only to be seen how he was received
with great affection and approbation
wherever he went and the faith and
confidence which was showered on
him. About the Tashkent Agreement,
the encomiums have been coming
from all the corners and quarters of
this wide world. If all these en-
comiums are showered on the Prime
Minister who had the stewardship .of
this great country, then surely the
encomiumsg must be because of his
stewardship of thjs country and the
Government can legitimately take a
little pride in the balance-sheet which
we are presenting today.

It is really unfortunate that our
food situation has been very serious
and we ‘feel deeply concerned abhout
it. Mr. Subramaniam is certainly in
a most unenvinble position. T do not
know what purpose would be served
by asking him to resign. . .

Shri Rangs: He should not have
been re-appointed.
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Shri Harish-Chandra Mathur: Well,
that is Mr. Ranga's theory, 1 may
not quarrel with him. I do not know
how things would have improved. As
a matter of fact, we are all now in
a position to impress upon the Gov-
ernment to take certain important
measures. We have all unequivocal-
ly stated that we must have a natio-
nal food policy. When we talk of a
national food policy, it does not only
mean just the procurement and the
distribution. The national food
policy will have to be much deeper
and much more important. The
nationa] food policy will flow from
our agricultural policy and, in the
first instance, from our policy nf pro-
duction. I have no hesitation in say-
ing, in making a clean confession,
that we have not fared well as we
ought to have done. All the reports
which have gone on are that our
growth of production has been hardly
comparable with any worthwhile
country....

An hon. Member: It is the lowest.

Shri Harish Chandra Mathur: It is
stated to be the lowest. We cannot
g0 simply by saying that it is the
lowest because a large country can-
not be compared with a small coun-
try. There are various other circum-
stances. But. definitely, we cannot
ignore these facts and if we want to
have self-respect and the salf-prestige,
I may say. the sclf-prestige comes
only out of our ecoanmic independ-
ence. The first thing to which we
have got to address ourselves is our
national food policy.

Sir, I also do not feel very happy
about the way in which the States
have behaved in this particular man-
ner. The greatest danger today is not
communism or capitalism but it is this
new Statism which is coming up very
much. The Government at the Centre
will have to need all the strength and
all th? support of the Members of
this House from all quarters to see
that they are. able to fashion an all-



£s54s  Presidents  PHALGUNA 3, 1887 (SAKA) Address (Motion) 1546

India food policy and are able to
execute it and implement it, We will
see to it. We, in the Party, have
never spared the Central Government
for their lapses where we find it runs
counter to our accepted policy, when
it runs counter to the national
interest. We always welcome any
support when it comes even from the
‘Opposition side in pursuance and in
furtherance of our policies.

It was not very fair to say that in.

the international situation, we have
not done very well. It was not charit-
able of my friend, Mr. Dandekar, to
say that we had nobody to support
except Malaysia and Singapore. I
think, the Opposition will remember
that they have always been making
a.big point that we have ignored our
near neighbours. Will they not con-
cede to me that a concerted positive
effort was made by the late Prime
Minister to improve our relations and
‘bring them to the very best with all
our neighbours, whether it -was
Nepal—the King of Nepal was here
and he testified it—whether it was
Ceylon or whether it was Burma. It
is not my contention that the rela-
tions are as they ought to be. But,
definitely, a positive effort has been
‘made and the effort has been made
-with a very good amount of success.

The only two countries with which
-our relations are not happy are China
and Pakistan. But now we have made
.a tremendous, a historical, change so
far as our relationship with Pakistan
is concerned and it will go down in
history as a golden chapter.

Shri Ranga: 1t is a national achieve-
ment.

Shri Harish Chandra Mathur: It is
a nationa] achievement, I am talking
of the nation. It is a national achieve-
ment. But it comes through you, me
and much more with the Government
which is in power. It could not have
come but for the Government, but for
the approach of the late Prime Minis-
ter. Let us not ignore that. We

never minimise your contribution to
it. I am prepared to say it could not
have been possible without the full
and active support of thc Opposition
also. That is there. But let us assess
it and let us concede that that has
been so.

Now, let us talk about China. My
friend will also concede that if any
country has received the greatest dip-
lomatic retreat and a rebufl during
this last one year, it is again China.
It has received a great rebuff. China
was the most anxious country for the
Afro-Asian Conference. They wanted
to exclude Russia, But what happen-
ed? It was again China which got
apprehensive and which felt that it
will not be able to have its way and
wanted that this Afro-Asian Confer-
ence should not come up. What has
happened to China's policy in Indo-
nesia? What has happened to China’s
policy in African countries? They
are revolting against the Chinese
aggressive attitudes. What has hap-
pened to China and its policies in
Pakistan? 1 can understand the soli-
tary outburst of Mr. Bhutto—he must
face his country. Definitely, India's
dignified and calculated policy has
not been very aggressive By diplo-
macy, we have done all that.

After the Pakistani aggression, our
Finance Minister had gone to all the
socialist countries. We were deve-
loping the best of our relations with
socialist countries and it huas buen on
record what USSR, what Yugosla-
via, what Poland what Hungary and
what all other countries sald about
us. They have behaved as our best
friends. At the same t'me, let us not
forget that by diplomacy our late
Prime Minister also devecloped the
best of the relations, to the extent
possible, with U S.A. and it is Presi-
dent Johnson who had paid the best
tribute to the late Prime Minist r by
saying that this world is smaller in
the loss of this great man. N:body
could have said more than what
President Johnson has said. If this is
not a big and thumping success, in the
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international field, I do not know
what else can be; I do not know what
else will satisfy my hon. friends here.

But in the international field, what
agitates my mind most is the dis-
armament conference and China with
the atom bomb. It is most unfortu-
nate that we are not paying this mat-
ter the due attention that it deserves,
and we shall be ignoring it only at our
great peril and at our cost. What is
this disarmament conference? I do
not see very much there except an
idle, academic dialogue going on and
the fact that on certain occasions, the
USSR has made some positive sug-
gestions which we value to an extent;
but that is not going to satisfy us.
Are we going to mortgage our inde-
pendence to these nuclear powers
who have accumulated and are stock-
piling all the day? While they, are
talking about non-proliferation, they
are not talking about what they are
going to do to stop further manu-
facture and stockpiling of these
things. This will mever satisfy us.
We shall have to find, and this nation
is anxious to find, an answer to China
with an atom bomb.

It is really surprising to find that
we do not take notice of it while
other nations are taking notice of it.
Only the other day we found that
the USA was taking notice of it, and
the UK wag also taking notice of it.
In the month of November last, when
the Foreign Minister of UK was going
to Moscow, the UK Prime Minister
had stated in the House of Commons
that he would ask his Foreign Minis-
ter when he went to Moscow in the
context of non-proliferation of nuclear
weanons, to talk to those people
about: the security of India because
of the threat posed by China. I do
not know what we have done in this
regard. Our guardians are more
anxions, and UK is more anxious, Mr.
McNamara when he went to the NATO
Conference said that they should take

FEBRUARY 22, 1968

Address (Motion ) 154 8
note of what China would be. It is
a fair assessment which has been

made by the USA. Their intelligence
has been very successful in this
matter. We have got all our infor-
mation regarding China only through
the US intelligence. I do not say
whether the methods they use are
palatable or good or not, but anyway
they have got that intelligence and
that intelligence was with us. When
the first atom bomb was exploded by
China, it was the USA which had
indicated it quite a few weeks earliek.
It is their assessment that by 1867
China would have a fairly good stock-
pile of atom bombs, and they would
also develop missiles. That is their
assessment. I thought that the matter
would end there, but that is also the
assessment of another country, namely
Japan. In Japan when this asscss-
ment was made, they had clearly
Indicated trhat China would be
in a position to produce 50 bombs
a year. If this is the situation
then "I would submit that we
cannot be thrown into a sense of
complacenry. There must be some-
thing really positive on the disarma-
ment front where China should be
invited and there should be a real
and meaningful disarmament or else
this country must get prepared to
meet this challenge. We shall have
to take notice of this, and we cannot
ignore this great danger. We had
been thrown into complacency even
earlier when China attacked us and
we thought that nothing was going
to happen. But now we learn that
Shrimati Indira Gandhi herself had
realised about this danger in 1954;
from the observations or remarks that
she had made the other day, we find
that she could know about the Chinese
threat in 1954 and her father came
to know about it in 1955, but we were
not prepared for it. Therefore, I
think we cannot ignore this matter;
it zz a serious matter.

I shall not say very much about
Viet Nam. I ask Shrimati Renu
Chakravartty why she should bother
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about this Viet Nam question now,
because in America itself, now there
is such a strong opinion on this matter.
When Mr. Humphrey came here,
there were no demonstrations here
in this country, but there were
demonstrations in Wellington when
he went to New Zealand. When Mr,
Hariman and others came here
earlier, there were no demonstrations
by me, by the hon. Member opposite
and by even the communists. But
there were demonstrations by the
American boys. Their own Senator
Mr. Robert Kennedy has said some-
thing on this matter, and Mr. Ful-
bright has supported him. Therefore,
1 am prepared now to leave this
matter at that, because there is a
mounting discontent in the USA itself
in regard to this matter. Shastriji
had very correctly outlined our policy,
and now they are realising it; at that
time they thought that we were talk-
ing through our hat when we said
that there should be a political settle-
ment and nothing could be settled on
the batile-front. I think the Ameri-
cans have realised it now that nothing
can be settled on the battle-front
and, therefore, there shall have to be
only a political settlement, and of
course, within the Geneva Agreement;
that is understood. As to how they
do it we need not e-abarrass either
North Viet Nam or the USA. They
may do anything to save their face,
but I hope that thcre would be noth-
ing else but a settlement on the lines
ind‘cated by our late Prime Minister
and that the matter would be left to
the people of that country.

ot %o 3o ATRm  (7EA) ¢
| AT T IAT AT AT AR ZET

Shrl Harish Chandra Mathur: Now,
I would say a word about our general
economic growth. It will have to be
confessed that Government will have
to do a little bold re-thinking on this
subject. This is not a matter which
could be left as it is, During the last
fifteen to seventeen years we have
learnt some lessons; the 21-days’ war

1887 (SAKA) Address (Motion) 1550

has given us a new prestige, but at
the same time, that war has also given
us new expositions of our weakness
and our dependence on others. I think
that our economy should be reoriented
in the sense that we should so re-
organise ourselves that in the next
five years, starting from now onwards,
we at least should gear up our self-
dependence to such an extent that
our factories and other things could
be kept going at least for one shift
without any assistance from outside.
We must see what has to be done
about it and what has to be done
about import-substitution, for instance,
about which there is so much of
trouble. I do not want to go into
details for want of time; otherwise,
I could have given this House any
amount of detailed information as to
what can be done to make this coun-
try self-sufficient, what could be
done by way of import-substitution
and so on. There is such a tremén-
dous lot which can be done in this
regard. We must see that whatever
emergency may come and whatever
may happen at least we are in a posi-
tion to get going on our own; perhaps,
we may not be able ta go at a big
speed; it may be that the train is
running only at the rate of 35 m.ph,,
but we must run those 35 miles abso-
lutely on our own, and we must stand
on our own legs. If we get foreign
assistance we can see that the train
could run at the speed of 65 m.p.h.,
and we may have two shifts or even
three shifts or whatever is possible.
We must reorient our economy in that
way, .

In regard to food, I have not the
least doubt, with the little practical
experience which I have got, that we
can increase the production; and I
am prepared to pledge my mneck here
if I do not improve the food produc-
tion in my constituency and in my
district by 30 per cent within two
years, with whatever amount is being
spent at the present moment. It is
such a disjointed effort which Is now
heing made; T must tell you that un-
fortunately, the weakness of the
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administration is such that it is really
heart-rending. There is no reason
why the yield per acre should be such
a meagre figure. At certain brighter
spots it is five times more than the
average yield. If it could be five
times more in certain places, then it
means that there is scope for a 500
per cent increase. When that is the
position, do you think that we can-
not have even a 30 per cent increase?
At least I have examined it in res-
pect of definite projects which I have
drawn up for my constituency, about
four projects which I have drawn up
for my constituency, which would
not involve an expenditure of more
than a crore of rupees. I have not
the least doubt that it is one of the
best wheat-producing areas, and we
can definitely increase the yield there
by 30 per cent within two years’ time.
I, thérefore, feel that we shall have
to do somcthing about it.

I cannot sit down without saying
a word about the DIR. 1 feel very
strongly about it. This is not the
first time when I am saying this; even
when I had spoken on the Demands
of the Home Ministry a year earlier,
I had spoken very strongly about this
and emphasised that we should do
away with those emergency provi-
-stons. There is no justification what-
socver for them. 1 need not quote
what Mr. Sctalvad has sa'd, namely
that it is a constitutional dictatorship,
I need not quote what Mr. Gajendra-
gadkar has said in his recent judg-
ment. 1 need not quote what Shri
Santhanam has written about it. It
is so obvious on the cards. There is
no justificntion to ho!d back 4,000 per-
sons behind prison bars under DIR.
We have forgotten that we have got
the Preventive Detention Act. against
which our conscicn~e revolted some-
time back. You cannot do without
prever .ve detention; you cannot do
withe 't the present laws; on top of
it, you cant do without DIR.

This is nothing but covering up
the inefficiency of Government. If the
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Government gets addicted like an
opium-eater to this inefficiency, it
will never have the confidence to do
away with it. It must show the con-
fidence that it can do without it. I
can assure this House, I can assure
Government, that if they do away
with it, no harm is going to come;
they will rise in their prestige and
nothing will happen.

Therefore, they must very seriously
think about this DIR business. I am
so much upset about it. I endorse
every word that has fallen from every
mouth to do away with the DIR pro-
visions, particularly now in the con-
text of the Tashkent Agreement, It
is really unfortumate that even after

this Agreement, there are certain
people still ‘rotting in our jails
because of certain pro-Pakistani
activities.

Shri Warior (Trichur): An hon.
Member of this House has been detain-
ed like that. '

Shri Harish Chandra Mathur: Un-
fortunately, I do not know the details.

But I must say that the House will
redeem its honour if we do away with
it. If the Home Minister feels that
he cannot do without it, it is time he
stepped down and somebody who can
do withnut it got into the job.

Onz word more and 1 resume my
seat. That is about indiscipline and
about our educational policy. Mavbe
after this heated thing this subject
comes somewhat at the tail end of my
speech. But I attach a -considerable
amount of importance to it. What has
happened in various universities has
pained and anguished us. I think it
is time something was done abou! it,
So much is said about political influ-
ence, extrancous influence, creeping
into universities. But the crux of the
problem—I appeared before the Uni-
versity Grants Commission as a wite
ness, and I stressed this to them—is
that you have Vice-Chancellors
appointeq who have vested interests,
who are superannuated, who are not
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forward-looking, who have no rapport
with the students and youth of the
country. It is time we thought about
this matter and did something about
it. It is a small interest here, a vested
interest there an alllance, a group or
chque of professors and teachers
which is completely ruining the entire
academic atmospaere of the universi-
ties. We must do our very best to
give prompt attention to this matter
because it is the youth whom you
have got to galvanise for the future
of this country and it is in their
interest and in the general interest of

FAETR FT ATT AT AM@T § W
I T 9T WY qg " 4T
¢ f& ot A 2w A s aw,
forT st JXer g, fad iy w0
& NAwawF fom w9 W aw
3T W w angEw fom owma o
7g WY I A9F WIH QAT E, OF
TH FWAAR FT A AT TH
HTSASTLY, A, T 47 0 I
aret e #1 @ w7 & aniEw femn
AT | ST qF AR AT F WK FH0A—

the country that I plead that Govern-
ment take serious note of this.

It was really pathetic to find the
Education Minister in such a condi-
tion. We find him a helpless man.
What is this University Grants Com-
mission for? It is just to ensure uni-
form standards in all universities all
over the country. If they cannot do
that, there is no justification for this
Ministry here, there is no justifica-
tion for the University Grants Com-
mission here. Therefore, they must
look intr this matter and see that
these cobwebs are removed.

st e feg : W r SuTene
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“This is my land, and I will die
for it.”
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“Party system of government is
not only democracy, but it
strikes at the root of democracy.”
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Shri T. Subramanyam (Bellary):
Sir, after affixing his signature to the
Tashkent declaration, our late Prime
Minister Lal Bahadur Shastri s
reported to have made an appeal that
we should now fight as valiantly for
the cause of peace as we fought when
the war with Pakistan was going on.
That is not the language of a person
who was pressurised against his will
to affix his signature. We are hear-
tened and glad to see our officers and
men smoothly trying to give effect

FEBRUARY 22, 1966

Address (Motion ) 1564

to the programme of withdrawal.
There ig also a news item that there
is going to be a get-together between
the officers and the troops on the 25th.
These officers and troops fought
valiantly at the front; they are now
working for the cause of peace and
smoothly giving effect to the Tash-
kent declaration. It is a lesson to
those people who are critical about
it: let us observe the rules of the
game and play the game both in
spirit and letter so that the appeal of
the late Shastriji will not go in vain.
The Tashkent declaration was the
crowning achievement of Shastriji’s
patriotic career, of his service and
sacrifice. An hon, Member of the
Swatantra Party described the Tash-
kent declaration as an act of faith
and he paid a tribute to Mr. Kosygin,
the Prime Minister of Russia. But he
said he was against the policy of non-
alignment. But while he paid a tri-
bute to Mr, Kosygin’s services, he was
indirectly paying a tribute to the
success of the policy of non-alignment.
This policy took shape in the context
of the emergence of the two power

blocs, each led by one of the big
powers, Russian and the United
States. Our late Prime Minister

Nehru felt that it would be wise and
consistent with our basic principles
of national life to take to non-align-
ment. While the freedom fight was
going on, the other countries of Asia
and Africa looked to us as a hero;
the subject races looked on and felt
that the door was open for the
achievement of their independence.
Last, year Dr, Milton Obote, the
Uganda Prime Minister came here
and said that if it was realised that
before frecdom was achieved by India
the subject races were looking towards
this direction and after India’s free-
dom, the door to their freedom was
opened, then one will realise how
much service had been rendered by
India. Since then many countries of
Asia and Africa have subscribed to
the policy of peaceful co-existence and
non-alignment. So, that policy has
completely justified itself.
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But Pakistan became a member of
:he CENTO and SEATO but recently
they feel that it has not been of much
avail, the alignment has not paid them
dividends. Shri Dandeker was criti-
cal of the President’s reference to
China. Our President says that our
relations with the People’s Republic
of China still continue to be strained;
the country has to be vigilant and
strong. Mr. Dandeker says that this
is too mild or an under-statement of
the case. He ig not familiar with the
language used by our leaders in the
various movements. Mahatma Gandhi,
Jawaharlal Nehru and Lal Bahadur
Shastri—all used soft language; they
did not use strong language, language
of condemnation and denunciation.
Mere strong language will not carry
our policies to success. It is the will,
strength, conviction and firmness that
will carry us to success. Shastriji's
life was a typical illustration of our
national approach in this matter,

Recently some of us had been to
Southeast Asia and in those countries
also there is a strong feeling that
something must be done to resist the
threat of Chinese aggression and
expansion.  From carly historical
tlimes, there has been free exchange
of culture and religiom witl. these
countries and ourselves ang there has
thus been a fusion of cultures; there
is a sense like belonging to one family
or one culture in these countries in
Southeast Asia. There is admiration
for our secular democracy and in
Malaysia and Singapur they are’ also
trying to develop multiracial socie-
ties and they had implicit faith in
the leadership of Gandhiji and
Nehruji and Shastriji—and they now
have of the present leadership. We
pursue the cause of peace, friendli-
ness with all countries. Many res-
ponsible leaders told us that they
valued the spiritual and ethical
values of India and would like these
values to triumph ultimately.

On Vietnam the President says:
“We are deeply concerned about the
present situation in Vietnam. Any
effort to resolve this conflict by peace-
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ful methods will receive our support”.
We take part in the good work that
is done by the Internatioral commis-
sion for control and supervision in
Vietnam. People are highly appre-
ciative of the good work done by this
commission. Today the UK. Prime
Minister Mr. Wilson is in Moscow;
England and Russia are co-chairman
of the Geneva conference. We have
always been saying that a Geneva
type of conference should be conven-+
ed so that this problem might be
solved I am sure Mr. Wilson will
pursue this idea with the Russian
leaders. Nothing will give us greater
pleasure than this. Last week the
U.S. Vice-President Mr. Humphrey,
came here and a news item appeared
then that he appealed for a medical
team to be sent from India to South
Vietnam. It is a very delicate and
complicated matter because it is sub-
ject to other actions, reactions, reper-
cussions and all that. But subject to
other factors, and if it is practicable
and feasible, I personally do not see
why our Indian Red Cross should not
send a team under its auspices. For
instance, if there should be an
appeal—] am only putting a hypo-
thetical proposition—from North Viet-
nam, from Hanoi from Ho Chi-minh,
we might consider that appeal favour-
ably, because it will be a commisgion
of compassion, of healing wounds and
not inflicting wounds, and-in these
matters, our country has always taken
a forward march, and whenever suct
an appeal is made, I should pres
that it should be considered favour.
ably. of course, subject to other
factors.

14 hrs.

Now, I will refer to our domestic
problems. This (s the last year of
the Third Pive Year Plan. I cannot
say that the Third Five Year Plar
has been a success. There has been
under-production, shortfalls, in every
sector, particularly in the agricultural
sector, and we are told that the defici’
in 1965-66 will be of the order m
126 milllon tons so far as the pro-
duction of foodgrains is d
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[Shri T. Subramanyam]}

After 18 years of freedom, it is un-
fortunate that we should still be
having shortfalls in agriculture.
Recently, in Sandur, of Bellary dis-
trict, I visited some private lands
where they had sown hybrid jowar,
hybrid wheat and maize also. The
erop was very good and the harvest
was very fine, and 1 was told that
the crop was as much as four to five
times the normal yield of jowar and
hybrid wheat. Similar experiments
are made in Bijapur district and also
in the area irrigated by the Tunga-
bhadra project. They are showing
excellent results, and I would only
urge the Government that the inputs
should be properly utilised so that
similar results may be produced
extensively.

We can eagily solve the problem of
food in this manner and I felt very
much heartened. I appeal to the
Government to utilise the agricultural
department in every State and per-
suide them to have demonstration
faims. They speak theory and merely
put on paper their ideas, The papers
pass from office to office and actually
no work is done practically. That is
the general picture in every State.
Instead of that, it the agricultural
department takes up demonstration
farms in every taluka or every dis-
trict, and gives effect to the theories,
I am sure the ryots also, who are
naturally conservative, will practise
them. T have seen this: it has been
practised.

With regard to fertilisers, our story
has not been very satisfactory, We
have thought of producing one million
tons of nitrogenous fertilisers by the
end of the Third Five Year Plan and
we arc nowhere near it, and now we
want to produce two millions tons of
nitrogenous fertilisers in the Fourth
Plan. I hope that every effort will
be made to reach the target now. Of
course, if irrigation, pesticides,
improved seeds—all these inputs—are
carefully looked into, we are sure to
solve this problem of food inadequacy.

FEBRUARY 22, 1966

Address (Motion ) 1568

Now, what is the present position?
Our present position is, as I said, there
is a shortfall of nearly 12.5 million
tons. The United States of America
has very generously and magnanim-
ously come forward to send this quan-
tity. We must be particularly grate-
ful to them. We cannot be critical
and use the language of unfairness.
Wherever they have shown magnani-
mity or generosity, we should als
have no inhibitions and we must be
grateful to them. We must express
our thanks to President Johnson and
to the people of the United States
who have been so magnanimous.
They have promised to send us 12.5
million tons of wheat and also other
grains and they are also trying to look
to the port facilities for handling
these grains. Shri Sanjiva Reddy is
here and I leave the question of ports
to him.

Mr, Deputy-Speaker: The hon.
Member’s time is up.
Shri T. Subramanyam: Only one

word more. The Fourth Plan is mak-
ing a provision for the expansion of
industries in the public sector. They
are also trying to put in more steel
plants. Shri Sanjiva Reddy was in
charge of this portfollo and other
Ministers, Shri Sanjivayya and Shri
T. N. Singh, are now in charge of it.
I will press the case of Hospet, with
its unique and rare and most
precious iron ore—the most precious
in the world. There is availability of
power, availability of non-saline water
and gvailability of Jand—availability
of all these factors—and so, if we do
not use all these resources for putting
up a large steel plant there, we will
be failing our duty.

oY w¥ (=TT : ArAERr IeTsTRr
R, aegafa ¥ wiaw g7 dag-ffar
Xy W g, 3w N & A e
T F qH ¥ T qwmA far §
Frafaar o & f owefa 7 ow



1569 President’s

wTew ¥ ag w1 & f 2w w6 gifeane
@A A qGT T A qEA §, A
m # fmrr ven § o wwga
A E, @ A &7 A @, Qe
$S I WiNw § Jeow gt e
TR | KW AT 9T g IF N A
Fery § A g o § v g dw H w
& F41, geaO g MGfE I,
T gu wew, fadut q@n &1 g% WK
A wigs qify, wrE-aE H§9§
%7 gg HIC wE g3 T §, A
9T T §, TH AT §F qA F 9 W
T & feay @g §, qur wEgw
grar

# a4 ¥ 9w Xw % @ fedfa
TWT ITEA AT HIT ATTHT AT ATHTAA
FAATE | T AN F FATH FY A FATG
T fE gL H 1965 % 636 WA
T WATH T WTATT FIAT LT, I H
HH 2,634 FAT 291§ 047 | Gt
& Froarat & oy dur faar o7 '
7 & a3 Wt 57 AT A A4rE 9T
70 FT €47 & LT, AT FET TR
a1 & o1 mwman g fF g v @<
7 97 Y, 8 wfFve & o 3w § wE R,
IH W # 9T ¥E1 ALY 9% A%l g,
s & 70 wfawa v g gt v
4T T AT FTEFT § ) gQ 70
sfaea st 1 aEEw R,
¥ f§ gadFT £ 17 gfqwE grawd,
o W 11 v Wk wefia
®1 13 sfawrr mardy @d ard w7
w7a w741 & 1 67 ot g war A e
A AELUE R UL S
2w ¥ W wely W w2 fafay
TaAT ey §, AfeA I e oy qa,
qfweT e @F A AT | T A
ey § fx a8 foordide 3,
W A TREeN . 97§18 W qww war
T 3% WY A< At § 1 e st &
wgt wgt e gy &, € wfrt few
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ore o€ ¢, gfew few & qig @
Xg o< o faar )

¥ gt § T FT WO §, e W
71 forfa sra & #gar g 1 w1 43 fa=l
F¥ 23 21 fodt § weTw W o
A3 39 F qrx for et § wore wifea
et ot 3, ot Foreld o a7
g frnen man &, 3pit &Y ol ate
7 1 @ frew W gfesan
o' ¥ uRT A9 0 K1 99 #1 qA
grfr, dar 3q ¥ wg agAe fawran
T & 1 T OF A qTGA F1 FeT 0§
fr afs dar  wr¢ FEwC A Em,
®TE famr A 2 &t T W G AT
#1 gon fedeg e gfozar nez & gir o
gary fegma wit g8 g wwy & fw
& W1 | AT 3 AT, g AR A
%) e www Nffer 73 fear § W
Tt forsy 3 W g § o ooy a1 fen,
N o A4 T & A feT 39 B A
|/ wY g Ao

Wt wwaw  adw (g A6r
woT) oA & o g ag &

ot wy : ¥ w7 I g f fren
g, Teandr g, o frezradr # few 3
fr ofw a1 79 %% § ST Tt g,
wafa qang faet G4 sar7 39 w1 Ay
¥, afz A A T g
# 7 q&q WAt A ¥ g 1 H o feaw
3 fr xw mFY sT 3 7w Ak B,
Hfe ag Wt zaar wfed fx ok faay
oA ferft gt & WA AR
It g faa, fre sy fea )
X &) q7% WA 4 # 1 e A
o¥ronto, Fearsl, IfA A famma
®1 a1 v w & e g g ddr A
T T fE W T S AT AR O
g A eg AR g AT A
¥7 T &7 AFEIT F7 A A o
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ey gwiHee sty fred) @ a3
T AT gAY ) THATE ¥ IIEW
W # qer oot F qro agi Wt § o
T THTC X o waw 9§ ogfew 7
Gt faum & Sy ST wE A g 30
TATET AT & AT A , TW BN
o o F | & A 0T e
1 qHRY A 79 § | oF fafuw ywme A
i AT Qw1 oAw ¥ oxw
amfes qn & 17 ¥ w7 g 7}
o% & WY A% A9 @1 g | wEd #
Tgr a e et §, f5 9w ¥ A
| F A aweqr &, fer wfwwx g,
AT ¥ aT% FordeT, §, FoAFT H ATX
FEEEAT § W7 agEER F ag
FT T § 1 ageT "1}
AT AZHIARTC A WY ) qoAT g
T A FY qade W W 4T 7 g7l
RN A A F
g fax ¥ o Af qwa § | foemw
TR AL W oAy
2 & st #r @ F foy A faear €10
¥ qfcfeafa & framwor & fag, g awet
¥ g ¥ mg T w0 & A e A
TGN AT § FAWCL F 91 a1 I A
w71 o o faen womo A7 W
wu g, fagdt fag &< A9 o W
WTT HY AT AT § A AT GEL F I
ITHY | AT T T A qRr g A |
& du feq W &5 ®T afw WY
AR 1 T FEY TR AT A HA
Y & ST AT @ FT ag aF F
Frad ffE AN q@ v g
AR g qor few o d,
i Tfr s A anee S
wE w1 & wgan g, e e ey
& foo g3 & ge wnd § Y s Ay
A g ifd, S s A e A
wg & oY wre F1 wE At g iy
R wRIaNEga R
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fra At #1 g W ¥ W fE
Iy difet A wG d ow oAy
H & g1 AT qq0 I et § o A
fo fofa aweTet #T §rET F7AT gEET
3 AN AT AT AT a® ST
78 fadar § | I oy g dwr @
T & AT W AT W ogws § e
fr #4r foafa v & avat & 1 @i
9% feafa was< w0 % wwe ST qwT &
TR qgt T framat &1 o a1 weTr g
Y, T gE GFw T i avo €ro
Mo FH A Ik a8 F9< oy v
§ AW FUH, GAGAT TG A
Afe FaTE AT PEAT FT 0F ZTAT A
& GHT & | TE o A wmt £
o¥ IART A F AT § 5 3996 WS
g forerm, Y @t #7 § 3% Forey syTr
T WPy TE (R AT | S I
AT GFT A A R F1 IAR
T AT FY SALEYT AGY FIAT AT o
FA TTIEE F dA T f v
faaar & 1 &g o fovar & SAEY AT
adt fraar & | 3% fad % o wrd
o 7t v a7 § AR A 3w W
T FTE e aR g A e A W
forar f agr Y we fammy @ a9
Hfewa & 3R uw wrE fawren e 0w
af @ & 91 ai safe &Y a1 s an aw,
qra fet A ow s # fqEdr o\
et T W o A # &) oy
Y w9 fgaTa T w1 3w gFa § e nw
T ¥ feey mw oo Ad W
T | F7F & AT F 9O TEA L
fear | agi Wt Frae 7 e qvan w0
fereraT av | @Y QU T T w1 IO
# fs aradte fean s, €2 g e
AT, AT ¥ FTT | SR AT JEY AR
& &Y faw famr e 17 w9 Fa2
arX T8 T FT fawdw A7 W T
w w1, & feafa 7@ &= @, g@
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T AL W AFATE | WgT SrgT Wt
gt ¥, U 1 F 7 W WA W A%
X 1w agt oy S o1 WO @w
ot frzrf maT vy avs wew A
g7 = aft fean A agi o qgn
wgET Wi Q1 Sy 1 R A A
T $ga 71 17 § fE wgfare o wwe
I v s a TEARIF TE I W
I A A 2 T AT Ew and &
T Y9 T WO ™ Ao g,
i w W owm @ fe oaw W
FUF IqqT & qg aA § A Ave 8,
AE AT A WA ] | O ATEY WY |7
JrE & fAw durT g1 ATy qeaT AR
& fow §a17 1 wmw, aTeHE wA &
forg AUTC @1 THt 1 ¥ avg @ A9
w1 AT OF A qwT | qgt W
A JTT Ao T q0fT & ey Avefy
21 ga faeg wm ag W fir off arom
¥} WY ITET T A feT e
fomar & 1 wE Y AR A ewad 8,
F1 |y & fawfaq i do ou O &,
IR AT T WY o g e
&= A ¥ wrf vy adt fea g @
afer g7 g% aiw g feeer &0
WATH FT & T WF WY AT AT A
& A T AT qEEY ST wwwn 7
WA Y AN FT oW A AW
FA A ATy femt F fgmw &
TR ugi fawet § 1w el wfe—
TTHT F1 95 Fg faqn avn ¢ 7 oy wo
faz & a=i 9T q1 AW Ay WX ger
17 3 f& Ie A st A e g Ay
7z ST A ¢ 6 aret & faw aw wi
¥ ¥z A7 A% fr @ T ¥ o7 AW
T AT ¢ T wwT &1 waw feafy
s g ) A g fr e
&1 91T qTHIT FT eqmA AT wifEg o

7T qg A AT & fe g
Tt faart o =rawar 3 w3z
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AT qAY, FfEA w1y & fe wraw
1 faoray gt At foeely & 1 wraw o1
faorsit b g1 7t & | ¥¢ Wew & fag
ag vy wr § e Ay GF faw g
¢ afew o feaw &% & amw & @t
qEA Y THRY AATR 7 ¥ famy w1 wrer
¢ o o fFar atg § ag A
W1 a7 § A7 Jweet o forw aman § fF
dur Y &, o WY X wwd & owrow
o & e faay, @few fgand & fog
4 A o wweqr off v ) iR
YA bz & qrw & Y Y 1 wg
dwre T Y o€ & ) I wgr v
sEF e dwfrnd | vEd e &
oty fear & 1w v d e S
gedm AR g sy e § 7 dwr
waear ¥ £9 faart @ awft &)

W19 4 g7 47 fa Wy ww S
®1 &7 anfe o ¥y drar agrt wr @
aet # qwel) af gk qfv @ gody
a¥t i & 7 JmT w1 &) Afey ot
o & oA g ff o Tw a@m
ol won sRw § maw A few oA
A Y ) T Y W sIE AT wET
T g R | T i TR AW g W
ag Wl am oA e ag o ge
ga gt | uw g% qfe i fad) for
®1 SqET WW X1 &R & fag agr €t
w1 feaw A AT Ewa R
fema wewd frch & | @ @ g
LR '

When they want fish. you give them
serpents. When they want bread you
give them stones. Here when they
want bread, you give them bullets.

W w feafar g 1 s ww §
wim w74 § A gfm qwx @A 8
% wrgat g v qg a1 forer at & gt
w {6 A0 | ¥dAeT wgw @ @
wA WY w1 g, IEHT (T Ay
AEHFTIT WY YA wOw T gt
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£ 1 IEE) WY o9 EWEA ¥ QET Y |
forerm &=y Ave & aga gferar @ st
THH qAAE FIE AT G | @ T HERL
A7 qgT AT § AT ¥ Ag I o A o
g TEEY Y & |

afz sy g wawd § fE aga & oy
Ty & N oo 1 F g N K Ay,
v ga% faws w9 o WY g Y
§ % faws eww femm o
wifgs 1 ug At fo wre W E
qg @ T W) § oW ¥ ogwar
g

ST TF W GAW T A" §, g
gfent T gar | CEET T qg
8 fe w1 A
oA gy fore wree & qa fear
§ @g ¥ AT ATEAT E | AT WTET X oY
WA T T ] IWR agt WA ;WY
¢ 1 o ¥ qer a1 fF =@ wed o
Wy RW &1 RE AW &, [t w
e fafres it wat &1 #7E e wmn §
AN R 7g ware feqr T fF s s
Zrm A K gwwt 3@ F qwmar §
FJAT FTHTT T qF A8 T
W w9 § fe awr ov el
gh@ o 7 § W@ fr fe ouw o
R @ 1 Ak W T W wEe @
ST, T ORI ¥ aee grn ar
FEy WA G & | & T g e G
feafy 427 ), TEET WINET FAWIR T
FEAT AMEY | AT WATH WIIHY qgF
WO ¥ WAEqT FE G | waT wy
O WFE § Ao, SER
e ®Y g FT0 A | ogw W oagd
¥ | R I A G QY e @ @
oy 1 S Gar A AT @ Wi
AT § @ s e dav e, Wi
dz1 & S
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ox ¥ amree dRwE 9w
g1 e xR § fr Atwwe  Sveromw
¥ aga Wt g ok ¢ g9 gfawn
DT TR AN g wEE X
Fg ¢ g wfa, wfw, mfE
wifr ®1 TR} T% aweqw & A A
g wifgy | wif ¥« & Tfew, mim
wwt & gl e wf 3w & wrfgd o
i 2 ¥ & adf ag & sow! g @@
6T g | it 2w A ot A @, T
w19 A & ol oY e feg afa-
aedt # gfom #1 www) av M e
ot 9 | @ aTg & o MerErd v
& qEwl a3, q1 A wuAw & § ey
F mwa ¥ faeg @ o § 1 P WY
wwg ¥ fagg grav & | a3 8 west
¥ neafesmie fawis w7 &t & w@
e & 6 g fod ew ey waTsr WA
W | TET ¥ 99 g 9T W9 qar
Y FT @ & | w4 o aY Iaw afe-
AT AT AHE @R | WY
mfa 7 et 1 qme & @t §
oI w1 6 oft fae e A g
o feqfe wr e fafe w1 T
aew g ? feafee i £ 7 AT ATRE
I ST FE W7 FAGI AT T
T AEGT WA | gfr@ awT H da
& fr s Sfem gerearer @A
Ig% a4 o fefre 3 3w 09
TR ot | forely TwTT F wrea) S A
e g ma & at 7 I fiofvz ag
s IR AR arfE g% @
ar <, g au% sax ¥ 997d ang
g il @ a1 A <@, gwEe di,
wifrer WX feqam ¥ adY &7, s+t
T @2 1w afY feafr S B,
w4t feof & o8 %21 91 ? wd TR
aN w7 a1 6 Fwi @ A fgaar
Nafem & a9 §, g § W
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™ a7, W oEe O | Ay
feafe win wlt § ? W o A9
¥q am, w7 feam f fefe s
FEE ? ¥ oEE ¥ g @ R
fom a1 fe w T8 & g2 AT AR
ATERE ¥ ST T (9 TE 1 qown

-~

7 q.

Y THEEE T ¢ AT 9@,
xq g 7 A8, S oA G wEE 0

N w@ T fegw W W
wa fegm”’ w1 aREN w0 § ) qfed
g ¥ fay amoeeq ST A W oAE
€ ? =g &Y ggt W § avar.ar |
arvr. w1 wT e qfdfeafa F.
srom g gk &1 W fad
Jw s TETT Tl ¥ wgr @S9
F FIC GIEIARAT ¥T TANH /AT
T GfFT W gE ® A anee
feqfee oy w3t i o qwam w@ o
% TEEE AW A Wy A wmam

aﬁ‘zﬂnmtfﬁmu
¥ g a—3To Wt # A @ wk
45! wgh @ —fedia ¥ aw
NEYT §3g so a9, 39 *7 gavé
Y # 3,000 JgT §, 3oqq'~{fau1
o vEY Tew am am fom @
ORI R g e @ g frqw
¥ am eV & 5w o fem
T T Wg AR afeT w AveeT
w7 ¥ it s o A ol gk B
freet Tt F gm @F AW W
T 0% A Q) e AT wel ¥
S fE arw # A%, qfeT ot o3
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AT ATl & A9 AT N, TA A
i grent ) 1€, g & faqr e
o, wfgamet * gfeat 2 0 ow\w
W A AR b Rl
CIH a0 T 4T A ¢ WY ¥H Y
e fe i & foew @wg wEY @
T N ¢, afFww ¥ ow I
qrEY # wwlwr ¥ 800 WIT T £
W ggrmar Wt § ) Wi EEaE
Y ¥ o g & Hdew @ aw
e § | I 4 WAL, 1964 WY
FAT ¥ weX wewwr F gy v fw W
T gER AR A § 18 H AT aw
mm;u&twﬁmm‘rﬁ
T AT qwAT § 1 R Ew AWy
%m&wﬁm&ﬁfﬁﬁw
T 2 fFwar e amiem | Y & At
¥ AW A WY 1962 ¥ AN wohfgar
g T ¥ woere A gl wet !
anffy ot Jra agrgR e g A
g% @1 & 97 ) gwrare e § fr oy
a7 T ¥few A o & v
ITEN YT w1 forar it Ay SEeT
WO T AT 4T fE ATEY ®oow
g T fefe sz @y O fx A
qifeear AT, T AR # S§ua
N1 a7 fafiz @ go AR WA
TE A | ag ey ¥ i gwd afeme
o1 ey g, @t qw A
GG ARG IE L T et i SR E )
™ G e 9T ¥e eidd AW
AT @ I Hferen ¥ frg
& wgw smm g fe gmt oag
TguEwi &1, oAt AT quw e
AE 3T W wrN T & iy
qfew 3w % A F ot gfowmer ¥
sEII AN 3w IM A woR
frer &7 % Ay e g adt 8, ww
& fag ¥rf &ardr gy £

agt a¢ dart few o & fod
N Y? fame iw F A &1 o
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[ =2]
wqfaez faa s & f5 fage am
¥ gwer afem 91 wn g7
s faars gard WAl grarer agy
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Shri N. Sreekantan Nair: Send it to
Kerala.

Shri A, P. Sharma: I would have
sent it. In spite of the deficit, we
have sent 5,000 tons rice to Kerala,
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Shri Manoharam (Madras South):
Mr. Deputy-Speaker, 8ir, “With an
aristocratic face fraught with sweet-
ness and charm, such is the woman.
Deadened shyness and in addition a
shining intelligence radiating from all
her features, Indira Gandhi is the
very type of the Hindu woman, stand-
ing in the background and yet firm".

“We come here to onc of the great-
est experiences of history. It is easy
to be a woman wielding power and
being a4 queen. But it is difficult to
be a woman at the head of a State and
having to reekon with Parliament.
What will Mrs. Gandhi do? 1 bet
that she will not be uneasy. She will
win men over and the game will be
played.”

“I have the intuition that Nehru's
daughter, Mrs. Gandhi will be greater
than Nehru in her sphere, And 1 have
another intuition While politiclans
have failed in the Kashmir problem,
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[Shri Manoharan]

Mrs. Indira Gandhi will solve to the
amazement of the world, thus teach-
ing the UNO a lesson.”

“To judge by her photographs, Mrs.
Indira Gandhi has @ iron will, an
insuperable trust in herself, not
because she is Nehru's daughter, but
by all she holds in herself.”

Mr. Deputy-Speaker, this is not my
opinion . This poetic encomium comes
from a Mauritius poet, Mr. Malcolm
DeChazal. 1 simply quote this, aot
with a view to flatter her, but with a
positive view to tell her that she
should not fall a prey to flattery and
adulation and she should not allow
herself to be dominated by insidious
pressures exerted by frustrated politi-
cians around her.

As our great President, Dr. Radha-
krishnan, has rightly pointed out,
when he said:

“Members of Parliament, a new
Government has come into power
led by one you all know and who
belongs to the younger generation
of freedom fighters.”

1 know, there are people around her
who may not relish her becoming the
Prime Minister of the country. I
request the remnants of that order to
eondition if not curb their frustrated
and disillusioned thoughts.

I hope that the dynamism which is
a preregative or monopoly right of
the younger generation will guide her
to the appointed goal, that being the
aationalisation of industries, socialisa-
tion of the means of production and
equal distribution and the elimination
of the economic disparity from soclety.

Shri N. Sreekantan Nair: What a
pity she is absent!

Shri Manoharan: That is invariably
the case; I do not understand why.

Sir, at the outset I must say that
1 am ‘thoroughly disappointed by the
President’s Address which has failed
to mention anything about the lang-
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uage issue which has been hanging in
the air for the past 18 years or more.
It cannot be forgotten what happened
about the same time in the last year
when this nation witnessed a tragedy
of tremendous importance and thc
culmination of sacrificc that the
nation witnessed in the form of self-
less immolation. I request the Prime
Minister that she should undersiaad
this issue anq its magnitude. Last
year about 150 of our people were
killeq and shot like dogs by the admi-
nistration in the Madras State
Unless and until this language issu?
engages the attention of the Govern-
ment, unless and until the national
languages enshrined in the Eighth
Schedule of the Constitution are given
equal right of parity, unless and until
the national languages enshrined in
the Constitution are given equal piuy
in Parliament, nobody can say that
the language issue is settled and rolve-
ed. My only request to the Prime
Minister today is to remember the
bloog of our martyrs.

The second issue which I want to
touch upon today is the food problem
in the country. Much has been ssid
about what is going on in Kerala.
The majority of Members from Kerala
nave explained the position very
clearly.

Shri Vasudevan Nair:
from Kerala.

You are also

An hon.
Madras.

Member: He is from

Shri Manoharan: They think they
can feed the people through statistics,
through facts and figures. What is
expected is not given and what is not
expected is showered upon by these
ruling Party people. This seems to
be the basic quality of the democra-
tic socialists of this administration.
Today. w, the morning, also Shrimati
Renu Chakravartty explained very
clearly that we demand food but what
is given is nothing but bullets. This
attitude should be changed especially
when Shrimati Indira Gandhi is in
power.
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On this occasion, I want to draw
the attention of this House to the act
of stupidity to the core and the absur-
dity of the highest order of the then
Gavernor, Mr, A. P. Jain who offered
his resignation when Kerala was in
test and tension. trouble and turmoil.
He offered his resigation and he offer-
ed his explanation also. He said
that he wanted to work for Shrimati
Indira Gandhi's election. No where,
in no country, we can find such an
idiotic parallel and, I think it was a
clear case of m gross abuse of an
exalted gubernatorial position. His
was a brcach of trust and an utter

irresponsibility. His was a misbe-
haviour and a mismanagement.
Hence, Mr. Deputy Speaker, drastic

is called for. What sort of
an action? Gne of the leading jour-
nals of the country has suggested
impeachment, if necessary. But m)
request to you and through you to
the Government is that such men who
play with the misery of people, with
the trials and tribulations of the

action

people, should be debarred from
public life. Further, in th's connec-
tion, I think.

Shri Vasudevan Nair: He is going
to get a lft. Do you know it?

Shri Manoharan: That is under-
standable in the ruling Party. ...

Shrimati Yasvhoda Reddy (Kurnool):
That is the greatest punishment, get-
ting a lift as a Minister...... (Inter-
ruption).

Shri Manoharan: Why should that
at all be? Why have the Governor-
ship at all. It involves heavy expen-
diture. We have been telling our
country—that is the stand of our
Party also—that the Governorship
should be abolished. What purpose
is being served except the interests of
frustrated politicians of the ruling
Party? Therefore, I request the
Prime Minjster to consider this also.

Utilising this opportunity, I want
to draw the attention of the Prime
Minister, in particular, to a memo-
randum submitted by 11 Members of
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Parliament against Mr. T. T. Krish-
namachari, the then Finance Minister,
to the President. 1 do not know what
has happened to that memorandum,
Nothing has so far happened. The
argument may be given that Mr, T. T.
Krishnamachari has already resigned.
But the resignation of Mr. T. T.
Krishnamachari can never be taken
as an answer to our memorandum.
Therefore, 1 request the Prime Minis-
ter to see that a judicial inquiry is
instituted under the presidentship of
no less a person than the Chief Justice
of India, Mr. Gajendragadkar. 1
hope the Prime Minister will do  that
because in order to ensure confidence,
in order to mstil a good decency in
the public life, this requirement is to

be undertaken. Sir, in the begin-
ning. we thought that Mr. T. T.
Krishnamachari  resigned because

of our memorandum. That was the
genuine fecling of the country also.
But now a third element has been
introduced and it demands a full share

for the resignation of Mr, T. T.
Krishnamachari
Shri N. Sreekantan Nair; The

caravan goes on.

Shri Manoharan: My attention has
been drawn to an article written in
one of the leading literary journals in

Tamilnad. The came of the journal
is Kalaimagal, the Godd of Art. 1
think Members from Madras State

wil] subscribe to my view that this
journal is noted for its integrity,
circulation and its quality and stan-
dard. 1 would not have cared much
had it been a yellow journal. But it
is the journal of importance which
is being read by thousands and
thousands of people. esxpecially intelli-
gent section as well as intellectual
section. The article was written by
one Shri K. Srinivasan who is also a
responsible man. 1 was told, of
course, very recently, that Shri Sri-
nivasan is the Parllament Corres.
pondent representing the Indian Ex-
press. He contributed thar article in
that journal and the sznificance of
the articel ja its definitencss, nsser.
tion and positiveness. Therefure, 1
want to read that article to you. Sir,



1595 President’s

[Shri Manoharan]
and I hope that will be conveyed to
the Home Minister for proper and
immediate action. Again, it is really
a sorrowful thing that our Home
Minister is not present here.

Now, with your permission, Sir, I
would like to quote that article.

Mr. Deputy-Speaker: Not the entire
article, (Interruption).

@y famg (FA7) ;. Afd,
afed | afwe Y g wrar £

Shri Manoharan: 1 will give the

translation. I think, I can translate
it simultaneously also.
“Sadarnamagave 8hri T. T.

Kekkum, Shri C. Subramania-
thukkum idaiyekooda adhika abhi-
prayabhedam urduenbathu pra-
balam.”

In English it means:

“It is well-known that even
ordinarily between Mr, T. T.
Krishnamachari and Mr. C. Subra-
maniam, there is difference of
opinion.”

“Unavupporulgal Sambardamaga
Sarkar ekabhoga vartakattaik-
kaiyalavendum enru Shri T. T.
K. chollivandathai Shri C. Subra-
maniam madaimudalil sadhyam
anru enru ethirthurikkirar.”

It means:

“Mr. C. Subramaniam has been
opposing Mr. T. T. Krishnama-
chari's view of State monopoly
procurement as practically im-
possible ”

Then, it says:

“Thitta kkeammirronkooda Shri
T. T. Keyudan Modierukkirathu.”
“Even the Planning Commis-
sion has clashed with Mr. T. T.
Krishnamachari.”
Further, it says:
Aanal irandu chennai mardir-

kalidarye erpatta Abhiprayabhe-
dam Karanamaga, rejeenaama
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cheyyum alvakku nilamai omu-

triyirukkathu.”

“But the difference of opinion
between these two Madras Minis-
ters in the Cahinet would not
have created a condition neces-
sitating Mr. T. T. Krishnamachgri
1o offer his resignation.”

And the article goes on to say:

“Nerukkadi Adhikarippathurku
Karanakhoothar Ulthurai Mandiri
Shri Nandatham. Yeppadi?”

“The responsible man aggra-
vating the situation resulting in
the resignation of Mr, T. T.
Krishnamachari was Mr. Nanda
and Nanda alone.”

b ot et amaa ;g aga meee
AT § | AT AT ET TG T FT JEET
T &A1 wifgw |
Shri Vagudevan Nair: There is a
serious charge against the Home

Minister. It ig proper that he should
be here.

Mr. Deputy-Speaker:
the Government to see.

That is for

Shri Vasudevan Nair: So much was
said about the Home Ministry, the
D.IR., the Emergency and all that.
‘Where is the Home Minister? (Inter-
ruption).

Shri Radhelal Vyas (Ujjain): I
rise on a point of order....

Shri Kashi Ram Gupta: Let him
first quote the rule.

Some hon. Members: Under what
rule?

Mr. Deputy-Speaker:
rule?

What is the

Shri Radhelal Vyas: It is a general
rule that whenever persomal charges
are to be made against a Member,
previous notice should be given to
the Chair as well as to the Govern-
ment. Here, the Member is making
charges. ... (Interruption).
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Mr. Deputy-Speaker:
point of order.

There is no

Shri Radhelal Vyas: The previous
notice must be given to the Chair as

well as to the Government. They
are personal charges....
‘Mr. Deputy-Speaker: It is in his

official capacity. It is not a personal
charge...... (Interruption)

‘Shri Manoharan: The only thing
you can do is to give direction to the
Government that the Home Minister
should come.

Mr. Deputy-Speaker: It is for the

Government to reply. They will
reply.
Shri Manobaran; Let me finish the
article. Then, it says:
“Dehliyil pala Vadakkathiya
mandirigal Anradam cheyyum
Al laal band. Lk ood.

Josyam ketkirargal.”

“Kr Delhi, the nortk Indian
Ministers are consulting  astro-
jogers even for day-to-day
affairs.”

15 hre.

Shri Radhelal Vyas: Again, on &
point of order.. I would invite your
attention to rule 353, which reads
shus:

“No allegation of a defamatory
or Mcriminatory nature shall be
made by a member against any
person unless the member has
given previous intimation to the
Speaker and also the Minister
concerned so that the Minister
may be able to make an investi-
gation into the matter for the
purpose of a reply.”

“The words are ‘against any person’;
the term ‘person’ includes ag Minister
also; it does not cxclude a Minister.
Further the words are ‘No allegation
of a defamatory or incriminatory
nature shall be made’.

2486 (Ai)LS—8.
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Shri Manoharan: I am not making
any allegation of an incriminatory
nature. I am not making any charges
against anyone. I am simply quoting
the journal.

Mr. Deputy-Speaker:
arc there to reply.

Gover t

Shri Shivaji Rao 8. Deshmukh
(Parbhani); The pobit of order |is
about whether the attendance of the
Minister 18 necessary. The reply ls
that unless there is adverse notice, the
Home Minister’'s presence is not
necessary.

Mr. Deputy-Speaker: Gover t
are present here. They can take
notice of this and then reply.

Shri Shivaji Rao 8. Deshmukh: The
objection raised is only to the absence
of the Home Minister.

Mr. Deputy-Speaker: He is oaly
referring to an article published in a
journal from Madras.

Shri A. P. Sharma: Is the article
published in this journal sponsored
by the DMK? Has it been written by
a person belonging to the DMK? It
speaks of North Indian Ministers and
South Indian Ministers. But I would
submit that the Ministers are Indian
Ministers; there is no question of
north or south in this.

Mr. Deputy-Speaker: They are all
Ministers representing Government.
Shri T. T. Krishnamachari is a Mem-~
ber of this House.

Shri Manoharan: This is not a
DMK journal; this has no politics at
all.

‘I'nen the article goes on to say:

“Ulthurar Mandiri Nandavukku
Shri Huaveliram enbavar josyer”.

It says that Mr. Haveli Ram is Mr.
Nanda's astrologer. I do not know
who this Mr. Haveli Ram is f do
not know whether my hon, friend
Shri Sanjiva Reddy has one.
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The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): The hon. Member is my
astrologer.

Shri Manoharaa;
ther says:

The article fur-

“lvarudaiya pillai Shri Chaman-
lal  etrumati irakkumatitthozilil
eedupattavar.”

It says that his son Mr. Chamanlal
is engaged in export-import trade.

Mr, Deputy-Speaker: I think that
will do. The hon. Member need not
read out the entire article,

Shri Manoharan: I am just finishing
it.
Shri Kapur Singh (Ludhiana): May

I rise on a point of order?

Mr. Deputy-Speaker: What is the
rule that has been infringed?

Shri Kapur Singh: It is rule 41?

Mr. Deputy-Speaker; What is that
. rule?
Shri Kapur Singh: Please give

me the book, and I shall tell you.

Mr. Deputy-Speaker: Let him show

ine the rule. I shall hear him after-
wards.

Shrimati Lakshmikanthamma
(Khammam): On a point of order.

Rule 352 says:

“A  member while speaking
shall not—

(v) reflect upon the conduct
of persons in high authority
unless the discussion is based on
a substantive motion drawn in
proper terms;”.

Shri Daji; There is no high authority
involved here. That refers to High
Court judges.
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Shri Manoharan;
ther goes on to say:

The article fur-

“Iranilirinthu ularunda pazhan-
galai irakkumadi seyya evaruk-
kukkoduthirunda anumadiyaid-
duesh-prajoyanappaduthi, evar
iranil shara kai wvangi, avatrai
angirunthe americavaipponra
nadukalukkuchchattavirodhamaha
etrumati  seythiruppathai iranil
ulla indiaththoothar, munnal India
vimanappadaiththalapati, airma-
shal engineer India sarkarukku-
ththieryapaduthinar. Adupatri
erpatta vicharaniayal,  Shri
chamanlal orukodirupai kal-
lappanam vaithiruppadakaekum
shumar ezhupathu laksham rupat
anniyachchelavaniyai  basmeeka-
ram seythiruppadakekum theriya-
vandadu”.

Now, let me give the English trans-
lation. It is as follows:

“In Delhi, the North Indian
Ministers are consulting astrolo-
gers even for day-to-day affairs.
Mr. Haveli Ram is Mr. Nanda’s
astrologer.” His son Mr. Chaman
lal engaged in export-import
trade. He had misused his import
licence of dry fruits.”

The attention of the Govern-
ment of India has been drawn by
our Ambassador in Ifran, and the
ex-Air Marshal Mr. Engineer that
Mr. Chamanlal, instead of im-
porting dry fruits to India, was
sending them illegally from Iran
to America and other countries.
The conducted inquiry revealed
that Mr. Chamanlal was in pos-
session of Rs. 1 crore worth of
unaccountable money and Rs. 70
lakhs of foreign exchange was
swallowed by him. When this
matter was brought to T. T. K's
notice, he ordered for legal action.

‘Now comes an interesting
stage. Mr. Nanda attempted to
suppress the case against Mr.
Chamnalal. Failing in his ende-
avour Mr. Nanda wanted Mr.
T. T. K. should treat that Mr.
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Chamanla] had declared his un-
acoountable money  voluntarily.
By doing so Chamanlal could be
helped in escaping with 60 per
cent of money. This request also
was tumned down.

Mr. Nanda was infuriated at
this. Immediately Mr. Nanda
instigated those pcople who were
affected by TTK's financilal mea-
sures- to shout against him. ' It is
noted with interest nere, that the
memorandum submitted against
TTK was adequately backed up
by Shanti Prasad Jain, Tata and
Birla Group.

It is said that even the facts
and figures in the case lodged
against TTK were divulged
through Mr. Nanda.”

Shri Vasudevan Nair: Where is
Shri Nenda? Let us hear what he
has to say on this.

Shri Bade: The hon. Member has
said that the memorandum against
Shri T. T. Krishnamachari was back-
ed up by Missrs. Sahu Jain & Co.
That is wrong, for I was also a sig-
natory to that .nemorandum.

Shri Radhelal Vyas: Some Hon.
Members had submitted the memo-
randum. Is it proper them to say

that this was drafted by the Home.

Minister? (Interruptions).

Mr. Deputy-Speaker: Everything
that is said here will go to the notice

of Government and the hon. Minis-
ter, and they will reply.
Shri R. S. Pandey (Guna): This

is a serious charge to make. The hon.
Member savs that everything went
from Shri Nanda........

Mr. Deputy-Speaker: He is quot-
ing from an article in a journal pub-
lished from Madras.

Shri Manoharan: So far as I am
concerned, I have gnt very great
admiration for Shri Nwnada himself,
because it was our Home Minister
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Shri Nanda who came once here and
declared categorially that within two
years’ time he would eliminate cor-
ruption. Though corruption is on the
increase, I shall have to admire the
noble sentiments expressed by him,

Shri A. P. Sharma: On a point of
order. 1 would invite your attention
to rule 351 (5), which says:

“A member while
shall not— -

speaking

(v) reflect upon the conduct of
persons in high authority
unless the discussion is based
on a substantive motion
drawn in proper terms;”

In the light of this rule; I would like
to know whether what has been said
daes not amount to making allegations
aguinst the Home Minister and other
persnns concerned.

Mr. Deputy-Speaker: They are ail
Ministers responsible to the House.
Government are rcpresented here gnd
they will reply. Why should the hon.
Member be worried?

Shri Kapur Singh:
order.

Mr. Deputy-Speaker: What is the
rule that has been infringed?

Shri Kapur Singh: I rise on a point
of order under rule 353 of the Rules
of Procedure. This rule lays dowa:

“No allegation of a defamatory
or incriminatory nature shall be
made by a member against any
person unless the member has
given previous intimation to the

On a point of

Speaker. . ... " (Interruptions).
Let me explain myself. I have a
right to explain myself. ‘The hon.

Member has referred to the astrolo-
ger of the Home Minister by name.
He has further alleged that his son,
whose name has also been given, Mr.
Chamanlal, [ presume. ...

Shri Dinen Bhattacharya (Seram-
pore): Mr. Chamanlal is the son of
Mr. Haveli Ram,
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Shri Kapur Singh:....is engaged
in certain activities in which he can
derive pecuniary advantages from the
influence of the Home Minister. This
is a charge of an incriminatory nature
against a person who is not here to
answer back, and about which no
intimation has been given to you
under rule 353.

An hon. Member: Is he the hon.
Member’s astrologer also?

Shri Kapur Singh: Let me finish
what I have to say. I do not regard
my hon. friend as the Deputy-Spea-
ker; I want a ruling from the Chair,
not from my hon. friend.

On this, I want a ruling from you,
Sir, whether such a charge against
Mr. Haveli Ram and his son Mr.
Chamanla] can be made here on the
floor of this House in the circums-
tances in which it has been made
here, without complying with the re
quirements laid down in rule 352

Shri S. M. Banerjee (Kanpur): I
want to speak ca the point of order.

Mr. Deputy-Speaker: I not want
to hear other hon. Members on this.

Shri Bade: I have also a point of
order and it is this......

Mr. Deputy-Speraker; I do not
think he has made any incriminatory
ftatements.

Shri Bade: ....1 shall support the
pomnt of order this way. He has said
that the d was backed up
by ‘Messrs. Jain & Co. I may point out
that that is not correct, because I
am also a signatory to that memoran-
dum.

Shri Kapur Singh: It has been
said that Shri Nanda, the Home Minis-
ter. has an astrologer to whom he is
obliged for the prognostication of the
future. It has further been alleged
that his son does some sort of busi-
ness in which he can derive pecuniary
advantages because of the influence of
Shri Nanda. I would like to know
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what can be more incriminatory or
defamatory than this.

Mr. Deputy-Speaker: He has said
that Shri T. T. Krishnamacharf had
ordered the inquiry.

Shri Kapur Singh: It is about Mr.
Chamanlal, son of Mr. Haveli Ram,
that I am talking. They are not here
to defend themselves.

s VIARAE qIEw : AHATA,
gaAAT T, TL, o o Fo AT
IATCE - T qF &1 AFCFIE A
Y wifed

Shri Manoharan: I have no axe to
grind against Shri Nanda. On the
other hand, I have my own admira-
tion for him because he came out
openly and made a statement that
within two years he would eliminate
corruption and all that, though cor-
ruplion is on the increase. I appre-
ciate those noble sentiments expres-
sed by Shri Nanda. Throughout this
article, an attempt has been made to
destroy the image, if any, that Shri
Nanda has. This matter should be
looked into by our Prime Minister,
because Shri Nanda is fully armed
with the Defence of India Rules and
all that. Therefore, the Prime Minis-
ter should see that something is done.
Otherwise, the Home Minister who is
now controlling the law and order
situation will take the law into his
own hands and do something extra-
ordinary. I would request you also
to give instruction to the Prime
Minister to see that something is done.
Otherwise, I doubt very much whether
this country has any salvation at all.

Mr. Deputy-Speaker: Your time is
up.
Shri Manoharan:

minutes.

1 must have 30

The next point I want to deal with
is the DIR and the emergency. I
think even noble-minded, sober-
minded Congressmen would justify
the continuance of the emergency
and the so-palled Defence of India
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Rules. Repeatedly I have been say-
ing that the Defence of India Rules
. are meant for the defence of the
Congress Party. Specially after the
Tashkent Declaration, which our late
lamented Prime Minister signed—he
had gone to Tashkent and did not
return alive—specially after that
Declaration, if the Congress Party,
the ruling Party, has got an iota of
genuine consideration and respect for
the late Prime Minister, it should see
that the emergency is lifted and the
DIR scrapped.

Another point. In the President's
Address, no mention has been made
about the Salem steel plant. Luckily,
our Sanjiva Reddy is not in the Minis-
try now.

Mr. Deputy-Speaker: He is very

much in the Cabinet.

Shri Manoharan: Very recently I
read a press report saying that Shri
Venkataraman, Labour Minister of
Madras, had gone to Japan, A Japa-
nese team has certified the feasibility
of the Salem plant whereas our ex-
Minister, Sanjiva Reddy, smd it was
not feasible.

Mr. Deputy-Speaker: He is a
Minister. You are making a wrohg
statement.

Shri Manoharan: This news item
has created in us a sense of despair.
The report states:

“It is expected-that the feasibi-
lity report of the Japanese mis-
sion which undertook the study
of the project will be presented
to the Madras Minister during his
stay here. Although the report
as concluded that the project is
feasible, whether Japanese assist-
ance will be forthcoming in set-
ting up the project s quite
another matter. There is a cer-
tain hesitation to get involved in
the project and the reason behind
this seems to be fears about poli-
tical and economic stability in
India, particularly India’s ability
to pay.”
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Mr. Deputy-Speaker: Al] right.
Shri Manoharan: What all right?

Mr. Deputy-Speaker:
up.

Your time is

Shri Manoharan: This is the news
thut has appeared. 1 must say that I
am thoroughly disappointed that ao
mention has been made in the Presi-
dent’s Address about the Salem plant.
I hope the Prime Minister will do
something about it.

Mr. Deputy-Speaker; Your party’s
time is over.

Shri Manoharan:
ten minutes more.

Please give me

So far as the language issue is con-
cerned, we appreciate the stand of
our Prime Minister. Where our
Home Minister, Shri Nanda {failed,
where our late lamented Prime Minis-
ter, Shri Shastri, failed, Indira Gandhi
succeeded as Information and Broau-
casting Minister because she came w
Tami] Nad at that time and tried -
ussuage the feelings of the people v
Tamil Nad. I still remember what
she said at that time. She had said:
‘If the language issue projects itself
in such a way, I think rethinking is
needed’. With this dynamism in her,
I think our Prime Minister can find
a solution immediately. She is quite
capoble of finding that.

Regarding the food situation, 1
reiterate my demend that Shri A, P.
Jain, ex-Governor, should be debar-
red from public life. I would request
you also to convey this to the Prime
Minister. On behalf of my party, 1
request our Prime Minister to see
that governership is oncc and for ar
abolished. A judicial inquiry shoulr
be conducted under the chairmanshiv
of no less a person than the Cries
Justice of India, Shri Gajendragedker

into the charges contained in the
| by 11 Members of ¥a--
1i t whose r iblity is well

known.

Shri Daji: Inspired by Tata and
Birla—you gaid.
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Shri Manoharan:
gation.

That is the alle-

I have also referred to the article
in Kulai Bagal regarding astrologer
Haveli Ram’s son’s business. I request
to instruct the Prime Minister to
see that another inquiry is conducted
to go into that matter. I conclude by
thanking you for the patience and
consideration shown to me.

Shri A. K. Sen (Calcutta North
West): Mr., Deputy-Speaker, I rise to
support this Motion. While I do so, I
am aware of the indications given by
our President of many of the achieve-
ments which have been to the credit
of the Government,; at the same time,
1 feel it my duty to point out certain
things which possibly require more
urgent consideration not only of Gov-
crnment but also of Parliament and
{he country,

The President has rightly stressed
" » food situation and has said in his
Address that efforts would be nade for
improving production of foodg) ains and
other agricultural commoditic. and also
for improving the techniques of pro-
duction by better use of better fertili-
sers and better seeds. At the same
time, 1 have a feeling that not enough
has been done or is going to be done
about utilisation of wastes and the pro-
duction of compost manures which can
be hag in very large quantities it
efforts towards that direction are made.

I know myself how the Khadl and
Village, Industrics Commission ht.a'{e
been improving the techniques of utili-
sation of wastes and other forms of
compost which are valuable so far as
their utility as manures is concerned.
While we think of importing large
quantities of chemical fertilisers and
also producing them in enhanced quan-
{itics in this country, we have not done
enough to utilise the indigenous sources
of manures and fertilizers, though
they may be in abundant supply every-
where in the village.  These wastes
are used for nothing; all the other
things which can go to make valuable
compssts are going waste. I would,
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therefore, draw the attention of the
Ministry of Food and Agriculture and
of the Government to the wrgent pro-.
blem of utilisation of our wastages and
composts.

We have always been thinking in
terms of imports and talking about
what we intend to do about increasing
our food production. I have a feel-
ing—I think the country has a feeling
and there is good reason to suppose
that it is not mistaken in that feeling—
that because of this stress on imports,
we have not done enough for improv-
ing our production. If every year we
depend on these large imports—and
we are assured of them—not enough
attention is given towards adequately
increasing indigenous production. It
is ap evil which goes round and round
and finds us in what we may say self-
imposed limitations. We do not think
of improving production as much as
we can and we do not devote ~nough
attention towards distribution.  The
Food Corporation was set up for the
purpose of regulating the distribution
side of food. It is well known that
there is not all that scarcity as one
would imagine there is. The scarcity
occurs because those who are in
charge of distribution have an advant-
age in bottling up supplies, The rice
mills are not controlled, they are not
watched, and those who are engaged
in the trade of distribution are not
regulated either. The Food Corpora-
tion, which was set up for this purpose,
unfortunately has gone into other
flelds. I understand that they are now
busy sorting out and grading rice,
instead of trying to study the problems
of distribution and bringing the neces-
sary impact of this whole problem of
distribution and the bottleneck that
occurs there.

We are faced with this grave prob-
lem of our balance of payments, of the
slackening in our industrial produc-
tion, of the stagnation which is arising
in our export trade. In one word, the
entire economic outlook has been ra-
ther grim and, if I may use the ex-
pression, bleak. The external value of
the rupee has depreciated beyond all
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possible limits. The balance of pay-
ment has been becoming more and
more adverse every year. Our ex-
perts have not been looking up, though
about two years ago they were faring
not so badly. What ig the reason be-
hind all this? Why should this coun-
try be facing this depression in its
industry, in its agriculture and in its
exports. 1 think serious thinking is
necessary for this purpose.

Only the other day I was reading
about the great revival which was
witnessed in Spain since 1956. Spain
‘wag not a very advanced country. Its
politics is ridden by an outworn dicta-
torship and its civil service is far from
being efficient or honest, and yet due
to. the efforts of one or two men who
initiated bold policies in the matter of
setting up industries, attracting foreign
investment and giving the necessary
incentives to indigenous production and
investment and accclerating the pace
of saving, Spain has witnessed such a
great revolution during the last six
years.

We may also think of Japen, West
Germany and a few other countries,
leaving aside the great revival which
we have seen in Eastern Europe, in the
erstwhile agricultural countries  like
Bulgaria and Rumania. West Ger-
many was devastated, completely
shaken and broken up after the war.
I remember that when I went in 1851
to Germany, first time after the war,
1 was so amazed to see to what straits
it had been reduced. Its factories
were reduced to ashes. Very little
was witnessed anywhere by way of
reminding one of the old Germany.
When I went there again in 1986 T
remember the terrific change which I
saw which had come in West Germany.

The change that had come about in,

five years was staggering. Since 1058
the rate of growth and the rate of
development has been more remark-
able.

1t is the same in Japan. One would
recollect that three-fourths of Tokyo
‘was destroyed by the bombing of the
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American Air Force. Most of Japa-
nesc industry was completely destroy-
ed, her shipyards were completely
demolished, and yet toduy her rate of
development is possibly the highest in
the world, and her revival has been a
lesson in history. It shows how the
united will of a disciplined nation can
overcome every obstacle. It is not
necessary to have great leaders. What
is necessury is united will, efficient
administration and imaginative poli-
ces. Ip we have all these three, 1
have no doubt that this depression
which is facing us today and is seek-
ing to destroy all our progress will be
a thing of the past.

While we are thinking of our inter-
nal conditions in terms of the economy,
one is reminded of a fact which has
been referred to by [so many hon.
speakery, and that fact is administra-
tion under a state of emergency. The
emergency was proclaimed when the
Chinese attacked us in October-Nov-
ember, 1962, and if I am not very much
mistaken, the proclamation wes jasued
in the first week of November, either
on the 7th or a little earlier than that.
The Chinese army had broken through
the Sela pass and was threatening to
capture the foothills, and we were
really facing one of the greatest dan-
gers that threatened us since independ-
encc. That was in October-November,
1962. This is 1966 February, more
than three years since then. In the
meantime we had certainly to contend
with another serious threat coming
from Pakistan, which was certainly
acting in collusion with China. So
long as the Pakistani menace was
threatening us, 1 do not think there
was any volce heard either in Parlia-
ment or outside suggesting that the
emergency should be withdrawn, but
since the t signed

able agr g
in Tashkent by our late Prime Minister
and the change in climate which has
followed, one has begun to doubt the
wisdom of continuing any further this
Do we really need the
emergency powers to overcome the
obstacles which are facing us today?
Are the dificulties of an external na-
ture or are the dangers of an internal



1611 President’s

[Shri A. K. Sen]
nature of such a magnityde to justify
either imposition or the continuance of
emergency measures?

This country believe in a democra-
tic form of government, in having a
limiteq government, a government
which listens to the voice of Parlia-
ment and of the people expressed by
Parliament, and a system of govern-
ment which frowns at excessive
powers being utilised or exercised by
the executive. We do not concede ex-
travagant powers to the executive for
a very good reason, because extrava-

. Bant powers have a tendency to cor-
rupt those who us» them,—this has
been the lesson of history—not be-
cause they have in fact been misused
on many occasions. Even though the
occasions have not been many since
the emergency has been imposed, some
instances have occurred. One of them
has been noticed very recently in a
judgment delivered by the hon. Chief
Justice of India. Only the other day
I was in court myself, and the words
which fell from him would be a re-
minder to all executive authorities who
want to appropriate powers and misuse
them. He said that in the guise of
emergency if these powers are utilised
with an ulterior motive, then the basic
values on which our democratic way
of life rests would be completely des-
troyed.

I feel that this Parliament and peo-
ple are behing the Government in their
efforts to develop the country, to bring
about a state of society and an econo-
my which would give affluence to the
common men

Shri Kapur Singh: Not the people.

Shri A. K. Sen: ....and rid him
of hunger. want and poverty. Al
measures necessary for the purpose of
bringing about that state of society
would be readily supported here and
outside, and for that purpose I am not
yet convinced that the emergency
powers are any longer necessary.

We have the Essential Commodities
Act 1o regulate the trade in essentinl
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commodities, We have the Preventive
Detention Act for the purpose of ar-
resting and keeping in detention those
who work against the interests of the
governmenl either as espionage agents.
or otherwise.

Shri Nath Pai (Rajapur): You
mean interests of the government or
country?

Shri A. K. Sen: Of the country.
Interests of the government is a differ-
ent thing. I meant the interests of
the country.

Shri N. Sreekantan Nair:
you want to correct him?

Why do

Shri A. K. Sen: Shri Nath Pai had&
no doubt as to what I meant.

Therefore, I have no doubt that the
country’s feeling really is concerned
about the continuance of the emer-
gency any longer. A time comes
when one likes to feel that he is again
free; one likes to breathe freely and
one likes to feel that the executive
works only in accordance with the
laws and rules. That is why soon
after the war in England the defence
of the Realm Act was revoked. Even
here the DIR rules were withdrawn
after the emergency in 1945. The gov-
ernment has to satisfy the pcople and
the Parliament that the urgency is
such that we must have the DIR
continued longer and that really such
an emergency exists. The prolonga-
tion of measures like the DIR do take
away a good deal from vur liberty
and it gives authority to the govern-
ment and all officerg to interfere much
more with the daily routine of life,
with our property and with our liber-
ties more than the Constitution con-
cedes to the government. Such
powers are to be exercised only so0
long as the country feels, the parlia-
ment feels that thev are necessary to
maintain the very basis on which we
rest. That basis may be threatened,
1 concede:  when there is  externat
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danger or internal danger of such a
nature, these measurcs are necessary.

Shrl N, Sreekantan Nair: Parlia-
ment has no feeling outside that of
the Ministers.

Shri A. K. Sen: It is not merely the
Opposition which hag expressed its
doubts about the necessity of conti-
nuing the emergency. Many persons
on our side, many leaders of public
opinion, many professional people and
many people who are not in politics
have expressed their views quite
frankly that these emergency measures
must come to an end.

ot feafr fw ()
ITH T G q@AT §, T q«qAl
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Shri A. K. Sen: Administration has
to be run according to ordinary laws.

Shri Ranga: Mr. Deputy-Speaker, I
do not wish to imterrupt my hon.
triend ily. . . . (Interruptions)
But none of the Cabinet Ministers is
here. ... (Interruptions). I am told that
there is one Cabinet Minister who is
disguising himself in the back benches.
Even when a prominent Member of
their own party speaks, there are no
Ministers here in the front benches.

Shri Daji: The Speaker has again
and again pointed out that the debate
on the President’s Address must be
attended by all the Ministers. After
all to whom are we to speak?

Mr. Deputy-Speaker: Three Minis-
ters are there.

Shri A. K. Sen: I am very happy
to see a reference to our foreign
policy and its success being mention-
ed in the Address. May I take this
opportunity of congratulating our
Foreign Minister, Sardar Swaran
Singh. I have seen what remark-
able impression he has left in the
UN. and with his quiet but firm
manners he has carried on his burden
with exemplary skill and ability. We
have noticed sometimes umfair criti-
cisn being levelled against the way
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in which our foreign relations are
conducted but having been outside
myself in the recent months, I have
seen what tremendous impression has
been created by the way our rela-
tions had been conducted inside the
country and outside culminating in
the Tashkent agreement. I can assure
the House that we have created seve-
ral excellent impressions outside,
First of all; the world believes our
peaceful intentions; secondly the
world knows our democratic way of
life und respect for liberty. Thirdly,
the world sympathises with our
endeavour to create a better society
and a more egalitarian society based
on justice, political and economic.
And fourthly the world knows that
we are against military pacts and that
we are against tolonialism in every
form and shape and that wherever
there is the threat of colonialism and
racism our weight whatever it may
be worth would always be put on the
side of the oppressed. These are
matters of no mean consequence and
our respect in the world has not dimi-
nished. I told Sardar Swaran Singh
on my return that I felt very happy
and I thought so well of him and
that I find by his quiet manners he
has won so many friends outside. I
am very glad he happens to be here
because I did not inform him that I
was going to make a reference to him;
it is only a coincidence which draws
him here when I take the first oppor-
tunity as an independent Member of
Parliament, torn away from the
Treasury Benches.... (Interruptions)
to speak on this matter.

I want to add onc word before 1
resume my seat and that s
about Rhodesia. I had the good for-
tune to represent our government and
the Prime Minister at the Lagos con-
ference of the Commonwealth Prime
Ministers which was convened under
tne chairmanship of the late Prime
Minister of Nigeria and our good
friend, Sir Abubaka. Unfortunately
he is no more. There we spoke quite
strongly as to what we thought of the
sanctions which were imposed by
England. We expressed our grave
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[Shri A. K. Sen]

doubts that these sanctions alone were
going to bring down the rebel regimc
in Rhodesig and that something more
would be necessary. May I remind
Sardar Swaran Singh what he told me
about the attitude we have to take
just the night before I left, on the
night he left for Tashkent; he should
iive up to that and keep on continu-
ing thig strong attitude that TIndia
must exert to see that this white raci-
alism in Rhodesia is  destroyed as
quickly' as possible with all the mea-
sures al our command and to impress
the UK. Government. I remember
how glibly Mr. Wilson talked when
Yie said he was absolutely sure that
sanctions were going to bring to their
xneecs the government of lan  Smith
within a matter of weeks. Many
weeks have passed and they have not
come o their knees. On the contrary
they are proclaiming now, I indicated
this then—that they would contravene
this so called oil sanctions and other
sanclions with the active connivance
of the Portuguese and South Africans.
TThat danger still remains. I have no
doubt that Sardar Swaran Singh and
vur government would do their ut-
most to see that India plays as impor-
tant role in the ending of the last
vestige of colonialism in Africa as it
dig in the ending of colonialism in
Asia.

Dr. L. M. Singhvi (Jodhpur): Mr.
Deputy-Speaker, 1 regret to say that
the Address of the President this year
15 not pnly not enough to put heart in-
1o those engaged in the arduous task
of uplifting this country from the
stagnation in which it findg itself en-
meshed but is not enough even to
consgole anybody. It is typically a
lame @uck address, it T may so des-
cribe it. It contains very little and in
what it containg it is singularly In-
different.

Mr. Deputy-Speaker, 1 was very
happy to find that the distinguished
former Law Minister made a plea for
the consideration of the government
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to lift the emergency. This is some-
thing which has gathered momentum
in the recent months and the demand
now, it would be correct to say, is a
national demand. It is not confined
to the sponsorship of this or that
party. It does not draw sustenance
intellectually or in terms of popular
expression of wiil, from this shade of
opinion or that shade of opinion. In-
decd, I would be entitled to claim that
the Constitution as it stands today
enjoing upon the Government to lift
the emergency with all possible ex-
pedition. Until the conclusion of
the Tashkent agreement it wag claim-
ed, and with ample measure of justi-
fication, that a country at war could
not concern itse!f in the same measure
with the observance of the forms of
law, and institutional framework
which it has prescribed for itself for
ordinary times. But after the con-
clusion of the Tashkent agreement,
there seems to be no imminent and
clear danger which looms large on
our horizon. The test should always
be whether the perils to the security
of the country are imminent and
clear, It is true that the Address con-
tains the briefest mention about the
need of the country to be vigilant
and strong, but I am sure that it
could not Be adduced as a reason for
continuing the emergency idefi-
nitely. The country would need to
be vigilant and strong for ever and
ever. but that does not mean that the
country needs to have a dispensation
of the Defence of India Rules for
ever and ever.

The Chief Justice and his ecom-
panion judges of the Supreme Court
have expressed themselves very elo-
quently on this matter for this is not
merely a matter relating to political
parties or a matter which political
parties alone are entitled to express
their points of view, but thisis a
matter which endangers the continu-
ance of the rule of law in the country.
Thig emergency’ was declared in
1962 and has been continuing ever
since. It is evident that the emer-
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gency is necessarily for a limited
period of time, for a specified and
pointed purpose and not a political
lease from which perpetual benefit
could be derived by any political
party. Apart from the allegations that
have been  made about the partisan
character and the reasons which im-
pelled the Government to continue
the emergency, the basic fact remains
that it is contrary to the Constitution,
it is repugnant to the Con:titution, 1o
continue a state of emergency for

an indefinite  period of time. The
Chinese threat such as it is perhaps
likely to continue for a very long

time. We are not in a state of war or
active armed engagement with Ching
at present. The need for vigilance
would continue to be a pressing one
for a long time to come, but how
could this justify in good conscience
the continuance of the emergency in
our country?

Referring {o certain cases—and the
-case hefore the Supreme Court was
a case of this type—the Court depre-
cated these cavalier detentions, 1
should very much like tc bring the
observations of the court to the atten-
tion of hon. Members on this occasion.
In the concluding portion of the
.Judgmen?, the. Chief Justice said:

“....when the court comes ac-
ross any orders of this kind by
wtich citizens are deprived of
their fundamental right of liberty

without a trial op the -grounds
that the emergency proclaimed
by the President in 1962 is still

continuing and the powers con-
ferred on the appropriate authori-
ties by the Defence of India
Rules justify the deprivation of
such a liberty, we feel rudly dis-
turbed by the thought that the
continuous exercise of the very
wide powers conferred by the
Defence of India Rules on the
several authorities was likely
to make the conscience of the
said authorities insensitive if
not blunt to the paramount
rights of the Constitution that
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cven during the emergency the
freedom of Indian citizens could
not be taken away with the exist-
ence of justifying the necessity
pecified by the Defence of India
Rules themselves.”
The Constitution Bench also pointed
out that the tendency to treat thoese
matters in a somewhat casual and
cavalier manner which might con-
ceviably result from the continuous
use of such unfeltered powers will
ultimately pose a serious threat to
basic values on which the democratic

way of life in this country is
founded.
Mr, Deputy-Speaker, you might

recall that the Supreme Court had
occasion to deal with cases of deten-
tion under the Defence of India Rules
on many occasions earlier but this is
the first time that the Supreme Court
has come out, and the date and the
timing of the Supreme Court's pro«
nouncement coming gg it does after
Tashkent Declaration, is very signi-
ficant indeed—with a very categorical
expression. In  deference to the
authentic voice of the interpreters of
the Constitution, in deference to all
that is fair and equitable, in deference
to the very foundation of the system
of government to which we are com-
mitted in this country, 1 entreat the
Government to review this mater, to
reconsider whether  the emergency
should not be lifted now.

Only the other day, there was a
volley of questions in the Rajya Sabha
and I am sorry to say that in its usual
routineering manner, the Home Minis-
try stuck to its guns by justifying the
continuance of the emergency without
referring to the changed circumstances,
without referring to the fact that
the indefinite continuance of any such
rules, of any such dispensation. which
undermines the rule of law, iz a threat
to the democratic syvstem which we
pra-tise and which is prescribed by
the Constitution.

It has been said that no one can ruin
England except the British parliament
jtself. In good conscience this Parlia-
ment must demand of the Government
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to lift the emergency because we would
not like to witness any ruination or
even any injury or damage to be
caused to the Constitutional frame-
work of this country.

Reference has been made in  the
Address to the fact that the rate of
economic growth has been declining.
It is mentioned that the growth of
national income which was slow in the
first two years of the third Five Year
Plan was speeded up with the rise of
4'5 per cent in the third year and 7-3
per cent in the fourth year. I under-
stand that this growth rate, which
was visualised to be of the order of
about 11 per cent is now likely to
stabilise for some years at the very
unsatisfactory rate of four to five per
cent. Most of us werc greatly dis-
tressed to read the findings of a re-
search body recently. These findings
werce that with the possible exception
of Indonesia, the growth rate was the
lowest in India, in the whole of Asia.
I would like particularly to draw the
attention of the august House to these
findings. It says:

“The rate of growth of Indian
economy was the lowest in Asia
according to study by the Economic
and Scientific Research Foundation
—a private research organisation.
The most unfortunate aspect of
India's economic performance over
the last decade is that it has been
uniform'y poor in every major
sector of economic activity, in
cluding agriculture and industry.”

“With the sole exception of
Indonesia, India finds herself at
the lowest runs of the ladder of

economic performance, not only
in overall terms, but in each.
sector.”

This ig a very dismal and distressing
reading for a'l of us. It is not a part-
isan issue, though 1 do not see why
political  parties should not take
advantage of such findings to assail
the government. But apart from that,
in a matter of this sort, the govern-
ment owes an explanation to  this
House and the country as to why it is
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that there has not only been a short-
fall, but there has been a dismaj faijure
on a:most al] fronts in all major sec-
tors of our economy.

We talk now of recasting and re-
orienting our plan priorities. We
claim now that in the new set-up of
of priorities in the plan, when it
emerges again from the confusion that
it has been shelved in, agriculture
would occupy the pride of place. We
are told that our one insistent need is
to become self-reliant. 1 am sorry to
say that in spite of the fact that the

. Food Minister has attempted explana-

tions and tried to give before us what
appears like a blue-print of a break-
through with the aid of technology and
substantially increased inputs, the
country is far from being satisfied. It
seems to me that in every possible as-
pect of agricultural activity in  our
country, there is complete lack of co-
ordination and determination and
very little of planning. It is casy for
politicians to say that they would
resort to interminable satyagraha if
joint-stock companies are permitted to
engage in farming. But it is not equal-
ly easy for them to offer substantial
arguments for the stand they take.

15.52 hrs.

[SHRT SHAM LAL SARAF in the Chairl

It seems to me that you cannot re-
contile the economic performance of
good farming with the clamour for
levying inhibitory taxes and levies on
the larger and more efficient farms.
By all mcans we are all committed to
the abolition of fiefs and feudal sys-
tems which have corroded the con-
science of our community. But it does
not mean that we must change over
for a system of distributing land in a
manner which would only undermine
the possibilities of the farmer being
able to perform economically with the
aid of modern technology. The land
policies of the government have been
extremely confused. T suppose if would
be right to say that they represent the
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last word in inertia and confusion.
The Seventeenth Amendment was
brought forward with the assurance
that this is the measure which is going
to emancipate Indian agriculture from
centuries of stagnation. Whether that
constitutional amendment has  been
able to fulfil even a fraction of the
assurance proclaimeg by its propunents
15 a moot question.

Shri Ranga: It has destroyed the
1nitiative of the peasant.

Dr. L. M. Singhvi: It is impossible
to concede that further fragmentation
of the already sma!] and inefficient
farms in India could ever lead to effi-
cient agriculture in our country.

It is casy for us to indulge slogan-
mongering, which has the appearance
of academic respectability. It is not
equally easy to recast the whole sev~
up of our agriculture into a more effi-
vient and modern system. For this
what you need to do is to give suffi-
cient incentives to  the farmer, to
release his energies, to educatc him
and give him incentives to employ
his education and hec knows how on
the farm. Today every farmer who
graduates into prosperity sends his
sons to s_hools and colleges and thosc
children do not wish to return to their
farms. The reason is, we are  not
providing enough incentives; we are
not giving enough remuncrative prices.
We want to limit and curtail the initia-
tive of the farmer. Self-reliance is a
slogan with which nobody could dis-
agree. It is in our context the essence
of heroism, a heroism which we need
badly. It would be right to say
that unless we had the will to be self-
reliant, we would never really be self-
reliant. Those alone conquer who
have the will to conquer and who
know that they can conquer. The
poverty and hunger in our country
can he conquered only by a supremec
effort of our national will. But ig this
national will sought to be energised
and being brought into play for giving
to the country a new look, a new in-
centive and a new leap forward? I
am afraid this does not appear to be
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the purpose
machinery.

of the governmental

A great deal used to b said in the
name of collectives. iiat when we
find that the colie.tives huve 5ol fune-
tioned very effectively even in those
countries where they were born and
baptised and the collectives did not
bring what they were intended to
establish—a heaven on earth—when it
was found that even in countries like
Russia which has been able to make
tremendous progress in the field of
industry, agriculture was lagging be-
hind because they had not reckoned
in formulating their policies with the
human psychology, the psychology of
the agricultural produccrs, in  these
countries, whether it is Yugoslavia,
Bulgaria, Hungary, Po'and or Russia,
thére hag been a great deal of rethink-
ing. Certainly it did not redound to
their self-respect to have to import
foodgrains from the USA—certainly
ther did not want to continue to im-
port food from a country which they
had been condemning on ideological
grounds for a number of years. But
when it became patent to the Russians,
the Bulgarians, the Yugoslavs and the
Polish and indeed the people of the
whole host of east European countries
that agricultural policies would have
to be recast with the basic objective
of promoting better production and
not by dovetailing them into ideologi-
cal dogmas. They did not hesitate to
take the logical step.

Neverthcless wisdom has failed to
dawn upon our policy-makers. When
Dr. Radhakrishnan was the Vice-
Chancellor of Banaras Hindu Univer-
sity, he used to say very often  that
there are three kinds of people. There
is a class of people who make their
mistakes and learn from them. They
are the wise ones. Another class of
people are  thogse who  learn from
others' mistakes and therefore  avoid
making their mistakes. Thev are hap.
pv one<. But there is a third cate7ory
of people who do not learn from their
own mistakes or from others' mistakes,
Thev are the foolish ones. 1 do rot
know why we should be so anxious to
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qualify for this third category. It is
crystal clear to any student of eco-
nomics in the world that it is incen-
tives which would be able to give a
reorientation to our agriculture. Why
should we fight shy of the Jogical im-

plications of that proposition? Yet, I
find that our emphasis is not on
giving these incentives. OQOur em-

phasis is not on providing the tools
of modern technology to our farmers.
Our emphasis is and our anxiety is
somehow to place the limits, the
shackles, the fetters, the ceilings and
the curtailment even before the farms
have begun to be anywhere near pro-
sperous. By al] means, we need social
equality. By all means, the society
must enforce cgalitarian measures.
But, must we enforce egalitarian mea-
sures at a stage when there is no
equality to be enforced, no prosperity
to bes hared, but an utter bleak equa-
litv of poverty? What we need, there-
fore, is to impart a new look to our
agricultural policies.

16 hrs.

I want to add a word on co-opera-
tives which have been claimed to he
the panacea for all our ills. Mr. Chair-
man, co-operatives are founded on a
philosophy to which I subscribed most
ardently. But the experience of co-
operatives in this country has convine-
ed me that there is very little to be
reaped by way of benefits from practis-
ing co-operation on any large scale.
In our country, I know for a fact that
co-operation and co-operative -redit
has been used either for volitical
patronage or for providing pockets of
influence to the more fortunate cither
in politics or in the economic life of
the country. Co-operatives are not
the instruments of the socialistic pat-
tern of societv in our ~ountry. 1 should
like to cite the testimony of the Pro-
gramme Evaluation  Organisation of
the ‘Planning Commission itself. It
says:

“The study of the Pregramme
Fvaluation Organisation of  the
Planning Commission showed that
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a substantial  proportion of the
loans—varying from 15 to 35 per
cent—had been used for purposes
other than those for which they
were granted. The survey reveal-
ed that 15 per cent of the short-
term credit and 25 per cent of the
medium credit given to farmers
for acquiring land or other agri-
cultural assets were used for non-
productive purposes. In termg of
the number of borrowers indulg-
ing in this ‘misuse’ of co-opera-
tive credit, the survey showed that
the guilty formed as much as 41
per cent of the borrowers—19 per
cent wholly and 22 per cent
partly. The unauthorised purposes
for which the loan amounts were
used were mainly repayment of
debts and meeting of household
needs. The practice of ‘diversion’
of co-operative credit seems to he
quite widespread, the percentage
of diversion being significantly
high in ag many as nine States, in-
cluding Madras and Andhra Pra-
desh. . . "

And Madras and Andhra Pradesh
occupy a prominent place in the field
of co-operative movement.

Mr. Chairman: The hon. Member
should try to conclude now.

Dr. L, M, Singhvi: Sir, I am the only
speaker from my group and my group
has 48 minutes.

Mr. Chairman: You have only 30
minutes. [ will give another two
minutes.

Dr. L, M, Singhvi: 1 wi!l now briefly
refer to the administrative reforms of
which great promise was held out tn
the country and to this Parliament
a few years ago. T recall, Mr. Chair-
man, that in 1962 when I rose to speak
on the President’s Address and when
T spoke of widespread corruption not
only at various levels of the adminis-
trative but also in  high political
places, the then Prime Minister said
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that this was a figment of our imagi-
nation. Later he had to confess, Mr.
Chairman, that this was not really so,
and in the following year even the
President in his Address made a point-
éd reference to the fact that corruption
was rampant in the country. I do not
think that during these four years of
this Parliament's life anything signi-
ficant has been done to eradicate cor-
ruption. A great dea] of talk has taken
place, a great deal of assurances have
been given, a great deal of weil-inten-
tioned efforts have also been initiated
but, so far as achievement is concern-
ed, I am sorry to say that it is almost
nil. There came the Santhanam Com-
mittee which gave an exce!lent report
and then in thig House there was con-
stant questioning of the Government
on these issues. Then we got a Vigi-
lance Commission which seems not to
be able to function at all :ffectively
ang now, to heap inadequacy on in-
adequacy, the Government has in its
characteristically  halting and half-
hearted manner, given us a Commis-
sioner for Grievances who has neither
the powers to investigate, nor the
power to hear appeals, not the power
to initiate proceedings. I do not know
what kind of Commissioner of Grie-
vances has been concieved and deliver-
ed by the llome Ministry, and that
also without informing this Parlia-
ment. 1 feel that nothing short of
Ombudsman type of institution would
resolve the problems in the fleld of
public grievances and their appropriate
redress. So, the Home Minister should
specifically and pointedly answer this
Parliament in respect of an adequate
machinerv for redress of  public
grievances.

Shri P. R, Ramakrishnan (Coimba-
tore): Mr. Chairman. 1 rise to sup-
port the motion. The President in his
address leid stress on two important
domestic issues. namely, food crisis
and foreign exchange crisis. Actually,
these two probleme are one and the
same. relating to the economic deve-
lopment of thiz countrv. Tndia as the
Jargest democratic  country in the
worlg has taken to planning for its
economic growth and development.
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Our Five Year Plans aim at the annual
rate of growth of 11 per cent of our
national income, There has been great
progress in many flelds. Our nutional
income has increased from Rs. 4,850
crores in 1851 to Rs. 15,000 crores in
1955. Our agricultural production in-
creased in the same pcriod from 549
million to 87:2 million tons. The in-
dex of industrial production went up
from 73-5 to 179'3. Our industrial base
has been considerably widened. The
technological intensity in the country
has gone up and is continuously grow-
ing. Highly sophisticated goods in
the fleld of industry, cle:tronics and
instrumentation are today being pro-
duced. The country can justiflably be
proud of the advance made in the
development of atomic energy for
peaceful purposes. There has becn
considerable developmert in  our
energy resources and also in our trans-
portation facilities. The setting up of
natjona] labaratories in the country
made innovation and  development
possible in the varied fields of science
and technology.

In spite of this impressive and
remarkable progress in many fields.
the economy. is showing sign« of slow-
ing down. The wholesale price index
has increased from 1125 in 1951 to-
1705 in 1965. The capital market,

which reflects the economy of  the
country. is in the doldrums. The con-
dition is so bad that industries that

have been set up during the last five
years have not been able to declare
a dividend in gpite of the fact the in-
dustry is operating in this country in
sheltered conditions and scarcity con-
ditions. The high cost in capital-In-
tensive industries has rliminated, new
entreprenetrs from entering  the fleld
and, as a matter of fact. Government
is encouraging monopolistic tendencies
in the country indirectly.

I cannot understand the recent In-
crease in import duty to 45 per cent
of capital goods. This increase in
duty on rapital goods actually puts 50
per cent increage in the cost of capital-
intencive industries. Some of  the
industries that are under implementa-
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tion are not able to complete their
projects and no new industty is able
to come in the capital industries sec-
tor,

Foreign trade has not made any sub-
stantial progress in the last two years,
We need foreign exchange for setting
up new production. We also neea
foreign exchange for maintenance im-
ports. The $ 100 million announcea
by the USA recently is a welcome
feature for those industries which has
suffereq from maintenance imports. I
may not be far wrong when I  say
that the allocation of priorities in our
Plans have been motivated more on
an ideological basis than on a basis of
realistic and rational considerations.
‘The emphasis in the last two Plans
has been on heavy industry. GCapital
intensive industries are known to
have a Jonger gestation period. That
only means that there is an inbullt
inflationary tendency in trying to put
capital intensive industries.

There have been a lot of lapses in
the implementation of our plans. Our
public sector projects suffer for many
reasons. There has been considerable
delay in their implementation. Be-
cause of the tied loans most of the
projects that had been set up had come
as package deals and turnkey jobs.
‘This deprived the country of the
opportunity of planning it inviting
global tenders and, at the same time,
fitting in indigenous content wherever
possible. This could have saved &
considerable amount of foreign ex-
change and would have also given an
opportunity for our people to have
self-confidence in their execution.

There was no co-ordination in the
planning of these various industries;
tharefore, there is a large capacity that
is unutilised because all the indus-
trics depend on each other for their
production. A large part of the capi-
tal expanditure has gone on non-pro-
ductive uses in the public sector, like
large townships, palatial office acco-
:mmodation etc.
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Capital intensive industries in the
public sector have also become labour
intensive industries today. Recently I
had an opportunity to visit Bhilai.
When Bhilai was producing 1'2 million
tonnes, they were employing as much
as 30,000 people. A comparable face
tory in Russia probably would have
employcd only 7,000 people. I do not
know why we accept this kind of in-
efficiency in our labour productivity.
I only beg to submit that inefficient
utilisation of our labour resources
would be one of the greatest dangers
to our economy.

The time has come when Govern-
ment should put the public sector pro-
jects on a commercially operating
basis. After the Chinese aggression
we had the twin object in our plann-
ing, namely, defence and development,
The recent Pakistani conflict has made
it very clear to us that if this country
has to remain a self-respecting na-
tion, our country’'s economy must be-
come self-reliant, To have a stable
and self-reliant economy, the first cri-
terion is to have a gtable price struc-
ture; in other words, there should be
enough production both in the agricul-
tural and industrial sectors. The em-
phasis, therefore, is on productivity.

Productivity in the agricultural
sector is a function of manv things.
Productivity is a function ol better
seeds, improved agricultural imple-
ments, fertilisers, better irrigation
facilities. adequate power supply,
control of posticiles, credit facilities
and, above all, a new orientation to-
wards scientific methods of farming.
The country must become self-
sufficient in fertiliser production as
soon as possible. The farmer must
be assured of a remunerative and
floor price as an incentive to raise
production. It is too much to expect
a sudden ani sdectacular increase in

agricultural production in a short
time. Raising production in the
agricultural sector is a slow and

stealy process and no pains should
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b2 spared to attain self-sufficiency in
food. Then only there can be growth
and there can be stability in our eco-
nomy. The target that has been laid
for the Fourth Plan of 125 million
tons is by no means difficult to
achieve because today the per acre
yield in this country is the lowest and
I am sure 20 per cent or 30 per cent
rise in our per acre productivity is
within the reach of the country.

In the industrial sector, produc-
tivity is a function of efficient
management and modern technology.
Cost is an important factor in the
industrial  production. In recent
months, there has been a slump in
the textile industry. All over the
country, the marginal units closed
down. In my constituency of Coim-
batore, there is a great concentration
of textile industry. They have faced
very great difficulties in the last few
months and because there was a great
accumulation of stocks, the prices had
gone down and as a result of the

credit squeeze marginal units have
closed down.

Mr. Chairman: What is the position
now? Have you come across the
statement of thz Textile Commis-
sioner ths. all stocks have been
cleared?

Shri P. R, Ramakrishnan: The posi-
tion still continues to be difficult be-
cause there is still a Jot of accumula-
tion and also the price is very low.
The marginal units have closed down.

The textile industry is a labour
intensive industry even though in
many countries jt ceases to be one.
In the labour intensive industries,
any increase in labour cost reflects in
the cost of the uiltimate production
and, therefore, even the most eflicient
units can become marginal units if
the labour costs continue to rise.
There is a built-in instability in
labour intensive industries. If this
country is to have a stable economy,
we should assure stable employment
for our people. That means, if you
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have to assure stable employment in
labour intensive industries, it is
necessary that we must have a stable
price structure and, in turn, a wage
structure and the wage structure
must be linked to productivity.

Obsolence is the greatest enemy of
productivity. It is necessary, there-
fore, that industry should continually
keep pace with the development of
modern technology. This means that
there must be a continuoug flow of
know-how into the country. At this
stage of industrial development in
this country we cannot but get foreign
know-how come to this country in a
large measure, But it does not mean
that we should not develdp indigen-
ous know-how wherever it is possi-
ble. In the past, we have sought
the foreign know-how anj the foreign
collaboration has been approved from
the making of ice-cream to the
making of an automobile, Indis-
crimirate approval of foreign colla-
boration is one of the reasons of the
depletion of our foreign exchange re-
sources. There is a tendency in the
country now to abolish all foreign
collaboration. Many people are say-
ing now that we have got the know-
how. Because some people claim
that they have the know-how, there
is tendency in the country that foreign
know-how should not be allowed to
come into this country. The pandu-
Jum has swung to the other side. 1
only beg to submit that this country
cannot develop in technological
isolation,

1 @m happy that a committee has
been appointed under the chairman-
ship of Dr. Ramaswamy Mudaliar to
go into this question. I do hope, in
the ncar future, the Committce will
lay down certain general principles
as to what extent the foreign colla-
boration should be allowed and in
what fields. The economy must be-
come self-reliant as goon as possible.
Th> Government is quite aware of
this problem and I am sure the reme-
dial steps wil] be taken as soon as
possible 80 that there is both stability
and growth in our ,economy.
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Shri Karuthiruman (Gobichetti-
palayam): Mr. Chairman, Sir, the
President's Address hag laid stress on
our late Prime Minister Shastriji.
Though it has laid stress on the late
Prime Minister, it is not in adequate
terms to give compliments to our late
Prime Minister. I would like to
quote one of the graat eminent poets
who is considered to be the best
philosopher and the best poet in this
world,. The great poet Tiruvalluvar
said:

“Katchik Elian Kadum Chollatimel

Mikkurum Mannan Nilam-Kural”

It means, he is simplc in appearance
but he is an easily available man to
everybody and he is a fit ad-
ministrator. Kambar further says:

“Yaridam Pakai kollanel Enosit pin,
Poor odungum pugal odungathu.”

This means that if wc are the friend
of all and ‘enemy of none, we can
avoid war; but at the same time, it
will enhance the fame of one’s coun-
try and also of oneself. This is the
policy that we see in the Tashkent
Pact. The Tashkent Declaration and
the great mission of our Food Minis-
ter Shri C. Subramaniam to Washing-
ton, which was a successfu] mission,
both are the fruits of the foreign
policy pursued by our late Pandit
Jawaharlal Nehru. But for the non-
alignment policy of the late Pandit
Jawaharlal Nehru, the Tashkent Dec-
laration and the PL-480 agreement
woulj not have been successful.

Some of our friends opposite cry
against jt and say that. it is a matter
of beggary. But may I remind them
of one things? Even the USSR, to
which country many friends opposite

owe political allegiance sought the
help of the US.A. and the UK.
Poland which is under communist

regime has been liberally resorting
to the PL-480 assistance for many
years now. Yugoslavia which is an-
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othar country ruled by the Commu-
nist Party is also receiving PL-480
assistance. But if we go for help
and assistance to the U.S.A, it be-
comes beggary in their eyes, but
when the U.S.SR., Poland, Yugosla-
via under communist influence and
unyler communist regime go and seek
help, it is not beggary. This seems
to be a philosophy of their own. [
would submit that whenever theére is
any need, it is necessary that we
should seek help. And we have
sought such assistance from the U.S.A.
We thank the President of the U.S.A.
and the people of America for the
great help that they have agre:d to
give under PL-480. A friend in
need is a friend indeed.

In his Address, the President has
stressed th: food and agriculture
policy very much. This is the first
time when we find that more than 50
per cent of the Address has been de-
voted to the food and agrioculture
policy. What is the rcason for this?
It is because of the shortage of food-
grains in the country, Now at last
agriculture has come to be remember-
ed. If there is success in agricul-
tural production, then nobodjy would
care for the agriculturists. The
plight of a farmer is unwept, un-
honoured and unsung; the farmer has
not been generally cared for; if there
is no shortage, nobody cares for him.
But because of the shortage now, at
least there is a demand now that we
look to the agriculturists and agri-
cultural production,

In regard to the food and agricul-
ture policy, 1 would submit that there
are so many things which have to be
done without which increase. 1n pro-
duction' is not possible. By tabling
short notice questions or adjournment
motions or by making flery speeches
in the Parliament and elsewhcre, and
by bringing adjournment motions
every day here and there, one can-
not increase the food production. Let
my hon, friends go to the fields and
increase production there. If they
coulj do this, then we shall congratu-
late them,
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My hon. friends want that there
should be shortage and there should
be insufficiency, because then only
the political parties opposite can sur-
vive; then only they can go to the
platforms and say that this is the
duty of the Government but Govern-
mont have falled and so on. The
criticism that is levelled against the
Government, in my opinion, is un-
healthy criticism. It is not of a
healthy sort. It is not a construc-
tive criticism. Of course, they can
say that the Minister is responsible.
It only the Minister had an Alladin’s
lamp, he would have solved the pro-
blem in a wonderful way. But un-
fortunately that lamp is not with us,
it is not with the Government, nor is
it there with anybody else, Even
my hon, friends opposite would not
be able to solve this problem.

Then, the question of the zones ctc.

is to be lifted. I believe that the
mistake was committed about ten
years agd. We should rectify that

mistake. If only a policy of partial
food decontrol had been followed, it
would have been all right. It was &
wrong thing that the late Shri Raf
Ahmed Kidwai did when he decon-
tralled food; he thought probably
that therc was self-sufficiency in food;
that was a mistake. The step that
had been taken then was a wrong
step. And it is that step which has
been responsible for these things
today. Had they kept a skeleton
procruement staff, had they kept con-
trol at certain stagcs, we would not
have been facing such a crisis. These
are things which cannot be ignored.
Just to get a name, just to show that
something has been done, they do
away with all those things and now
we have to suffer for all these things.

Therefore, the present food and
agricultural policy is a welcore one.
It is a long-term and constructive
one. 1 can say that in a few years
we will become solf-sufficient,

Shri Thimmaiah
policy was good then.

(Kolar): That
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Shri Karuthiruman: Now it is not
suitable. Our friend, Shrj Rama-
krishnan has also referred to this.
He has rightly said that good seed,
good manuring, good ploughing, pro-
per irrigation, proper plant protec-
tion measures using incecticides and
pesticides and above all, proper price
for the producers are the essential
things that should be ensured. The
most important of these is proper
price for the producers. Unlesg therc
is a proper price paid to the producer,
I am sorry no Government can solve
the problem.

I say that the policy is service-
oriented, consumer-oriented and so
on. It is not producer-sriented. How
are we able to scek the help of the
USA? It it because there the price
policy is proiucer-oriented. becausc
of that policy, there is an bundance
of production and they have a sur-
plus. Even taking Japan, there is a
producer-oriented policy. For a ton
of rice, the Government is paying
Rs. 1000 and it is sold to the consumer
at Rs. 700 per ton, 30 that they sub-
sidise to the extent of Rs. 300 per ton.
That is their policy and that i3 wh
they have got more production. Un-
less there is a producer-oriented
policy which will be advantageous to
the producer, we are¢ not .going to
increase our production and help in
any way to meet the food deficit,
Wherever there is agriculture, the
price fixed for the produce must bo
a remunerative price. Of course, the
Ministry of Food and Agriculture has
fixed a price, fair price. I can say it
is a fair price; I cannot say 1t 15 an
unfair price. But it is not a remune-
rative price. Fair price is quite diffe-
rent from remunerative price.

Even in regard to this price policy,
there 1s confusion. They say ‘support
price’, ‘procurement price’, “mninimum
price’. As a farmer, I claim that 1
am producing more thun two tonnes
of paddy per acre for the past 25
years. T have got expcrience of that.
i knyw what is the cost of cuitiva-
tion. It has risen by 300 per cent.
but the price fixei by Government



1635 President’s

[Shri Karuthiruman]

or the price supported by Government
is not even 200 per cent. When the
cost of cultivation has risen 300—400
per cent, when it has risen from 100
points to 1000 points, the price fix-
ed by Government is not sufficient
to meet that cost. How can you ex-
pect people, in these circumstances,
to take to agriculture and& increase
production? It is quite impossible to
do it. There is a saying by Thiruval-
luvar:

Elam endru gsaie ehiparai
Kanin nilam ennum nallal nagum.

— Mother earth will laugh at those
who say ‘no’ to her.

In every budget, we are raising the
taxes and duties on diesel oil, power
generated and so many other things.
The result is that the cost of cultiva-
tion has considerably increased.

Support price is necessary when we
have excess production, Remunera-
tive price is necessary when there is
a shortage in production. But here
it is the other way about. Our policy
is not. directly proportional, it is in-
versely proportional, We give sup-
port price when there is shortage in
production. What is called for is @«
remunerative price in this situation.
Unless there is a remunerative price
offered, the producer will go in for
commercial crops and when h~ does
80, there will be a shortage in fond

. production,

Therefore, it is up to Government
to give all facilities to the producer,
to give parity in prices. Suppose I
grow sugarcane; I get Rs, 2000: sup-
posing 1 grow turmeric, I can get
Rs. 3000 per acre. Supposing 1 grow
any cash crop, I am in an advan-
tageous position. But if I grow only
food crop. I cannot get more than
Rs. 1000 for two crops. That is the
maximum I can get whereas I have
to invest Rs. 600-700 per acre. Is
this a profitable proposition?

Ther2 is another thing, We say now
that the only solution to the problem
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will be by the abolition of the zonal
system and making one zone of the
entire country. The zones can be
abolished, but let not the Opposition
Members raise a hue and cry about
rise in prices. They should keep
quiet, they should not hold any de-
monstrations whatever rise there may
be in prices. They should not give
any adjournment motions, short notice
questions etc. Then we can abolish

the zones, and not also import food.
There was originally the zonal
system. The southern zone consist-

ed of Madras, Andhra, Mysore and
Kerala. The difficulty is that Kerala
is highly deficit in so far as food-
grains gre concerned. Of course, in
commercial crops it is true they are
carning a certain amount of money.
Two or three years back what hap-
pened was this. Madras is a margi-
nally surplus area, Andhra is surplus,
Mysore is marginally surplus. The
Kerala merchants went to Mysore,
Madras and Andhra, purchased all
the grains, and a]l the grains went
into Kerala. Then when the prices
shot up, they sold jt in my district of
Coimbatore.  This is why they want
the abolition of zones, because they
fing it profitable.

But when it comes to procurement,
a surplus State becomes just self-
sufficient, a marginally surplus State
becomes a deficit State, and a deficit
State much worse!

If we want national integration, the
country should be regarded as one
unit not only in the matter of food,
but also in utilisation of surplus water
wherever it is gvailable for generation
of power etc. But whenever the
question of utilisation of water comes,
every State claims that the water be-
longs to it. Whenever the question of
food comes up, they talk of national
integration and say that Bengal or
Kerala should not be treated as in-
ferior. If the surplus water from the
west-bound rivers in Kerala had been
diverted to Madras, we could have
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given one million tons of rice. If the
surplus power generated in Mysore
had been diverted to Madras, we could
have given a large amount of millets.

Shri Warior:
blesseq place.

Madras is the only

Shri Karuthiruman: There should
be Central River Road. They should
give an order to see thut that these
surplus waters are utilised for the
entire country, and not be given to
State control only.

Finally, on behalf of 60 million
peasant families I tel you that if you
give us proper price and incentive, we
will solve the food problem. Our
great Prime Minister, Panditji, said,
“guccess goes to those who dare and
act”. We shall dare and act, and suc-
cess will be ours.

Shri S, M. Banerjee: I have read
with keen interest the Address of the
President, and I find that certain very
important things have been omitted.

For instance, T do not know whetlrer
{he President thought it fit not to
mention in his Address the growing
unemployment in the country. Be-
fore 1 comment on the other aspects
of the President's Address, 1 should
like to mention here the present un-
employment position in the country,
the figures in respect of those who are
registered in the employment ex-
changes. According to statistics avail-
able, unemployment figures at the end
ot the Third Plan will be to the tune
of 120 lakhs. What was promised to
us during the Second Plan was that 8
million new jobs would be given to
the unemployed. Instead of that,
more than a crores are now unemploy-
ed after the completion of the Third
Plan. So, I had thought that the
President would mention gomething
about unemployment in his Address
and support the demand of the various
Members of this House for an un-
employment dole or unemployment
insurance.
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A scheme has been initiated and is
being worked out according to the
Department of Social Sccurity called
Unemployment Insurance, but all the
capitalists in the country, whether
representing jute, textile or any other
industry, have refused to co-operate
with the scheme, anq I do not know
what its fate will be. So, I plead
that there should be some sound
scheme by whichk unemployment can
be at least minimised if not done away
with, Unfortunately there ig no men-
tion about it in this report. Many
hon. Members, many eminent lawyers,
eminent jurists and various institu-
tional heads have expressed them-
selves with one voice that this emer-
gency should go and the D.I.R. should
be repealed; they had been used in-
discriminately in favour of the ruling
party. The latest judgment of the
Chief Justice Gajendragadkar is be-
fore us; there were other judgments
of the Punjab and the Allahabad High
Courts. The moment the Judges re-
lease persons and they come out of
jail, they are re-arrested. Four
trade union workerg of Kanpur were
arrested and they were released by
the Allahabad High Court. They
were not immediately arrested be-
cause there were questions in the
House and we wanted an assurance
from the hon. Home Minister, Mr.
Hathi who told us there was no such
intention. They were however arrest-
ed under the D.LR. just after twenty
days. I have to use strong expression
and say that this is the rape of
democracy. The new Prime Minister
should 1look into this question and
remedy this, I do not know whether
it is a prestige issue with the Home
Minister or of the Government. Shrt
Nanda feels very sore about it and he
feels that situation in Bombay and
Kanpur can be controlled by using
the DIR. I pity Mr. Nanda; when-
ever there is a vacancy he becomes
the Prime Minister; he is like the
Mahabrahmin whose services are only

ded when body dies and then
only for 5, 6 or 8 days. The D.LR.
should be withdrawn or we should
force the Home Minister to resign
if he cannot govern this country
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without the DIR. There is going to
be strong agitation on the use of the
DIR, All the opposition parties who
claim to be leftists are united on this,
including some of the progressive
congressmen in saying that DIR
should be withdrawn immediately.

Nothing has been mentioned about
the wages of the workers in the
Address. On the 16th of this month,
nearly 20,000 Central Government
employees demonstrated before the
house of the Prime Minister; they
presented a memorandum showing
how wages had fallen after 1949.
According to the reports of many
commissions, whether they be pay
commissions or wage boards or sur-
vey conducted by committees, it had
Leen established beyond doubt that
the workers have not crossed even
the starvation level in some of the
industries like leather or jute. The
wages should be revised and wage
boards should be appointed for all
the industries. The tragedy in our
country is that even if a wage board
is appointed and it submits a report
favouring the workers, it is not
implemented. It is the same case
with the central government em-
plovees. There was some agitation
and the ex-Supreme Court Judge,
Mr, S. K. Das was appointed as arbi-
trator and he took three months and
gave his award. It was somewhat
favourable to the employees.

16.40 hrs.
[Mgr. DEPUTY-SPEAKER in the Chair)

Though it was not acceptable in toto,
still, taking the word of the late-
lamented Prime Mimister, Shri Lal
Bahadur Shastri, as correct, we treated
it as an award, and the employees of
the Central Government, numbering
25 lakhs, took that as an award, and
they said, “though we do not like the
entire thing, we would like to treat
this as an award and we shall abide
by it”. But then, what is the reaction
of the Government today? The
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Finance Minister came to this House
and expressed his helplessness and
said because he has no money, he
cannot give neutralisation to the tune
of 80 per cent. That is a sad com-
mentary on our various assurances
and how the Government tinkers with
the awards, and this shows that there
is no sanctity behind the awards.

Shri Shivaji Rao S. Deshmukh: For
the agricultural landless labour, which
award are you going to propose?

Shri 8. M. Banerjee: After the next
election, make me a Minister and I
shall show the way.

Shri Priya Gupta (Katihar): That
does mot mean you should deprive
the others, before this starts. (Inter-
Tuption),

Shri S. M. Banerjee: Everytime,
agricultural labour is pitted against
the Central Government employees.
When the Central Government em-
ployees want some thing, we are told,
“Why don't you look up to the horri-
ble condition of the State Government
employees”? When the State Gov-
ernment employees demand something
more, the Chief Minister says, “Why
don't you consider the sad plight of
the corporation employees who are
being paid less than you”? Then,
when the corporation employees
demand something more, they are
asked to refer to the unemployment
figures available in the Employment
Exchange and are told, “At least you
have got employment; see how many
are still unemployed”. So, that is not
the way of comparing these things.
There should be a minimum; there
should be a minimum wage. There
should be a fair wage. What we want
only is the implementation of the
recommendations ‘of the 15th Labour
Conference, that is, to grant Rs. 125
as a national minimum wage. That
is our demand.

I am sure the hon. Ministers,
especially the hon. Labour Minister,
will kindly realise that every time
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there is some agreement, either in the
Labour Conference or in the tripar-
tite conferences, that agreement is
being violated not by the employees
but by the employers and the Govern-
ment,

Then there is another problem
before us, and that is the crisis in the
textile and woollen industries. Many
textile units are still closed and
-especially those textile units which
are manufacturing coarse and medium
<loth are in the grip of a crisis because
we have no foreign market and our
exports have dwindled to the mini-
mum. Recently, because of certain
import restrictions, may be rightly
imposed, the woollen industry in Kan-
pur, Dhariwal and Amritsar and all
other places is in the grip of a crisis.
1 appeal to the Commerce Minister
and the Labour Minister to kindly
consider the urgent steps to be taken
1o overcome this crisis.” Nearly 5,000
workers in Kanpur have been laid
off. More than 2000 workers in
Dhariwal have been laid off, and they
are on the verge of retrenchment. I
do not know, if the crisis is not solved,
the whole of the woollen industry will
come to a standstill. I am told that
imported wool to the tune of Rs. 150
lakhs is lying in Bombay and that is
not being distributed only because
some Minister or Ministry could not
take a decision as to what will be
‘the defence requirements! That is a
‘sad commentary on our planning. I
would, therefore, request the hon.
Prime Minister to kindly consider the
taking of immediate steps to see that
the textile industry, and the woollen
industry especially, which has become
crisis-ridden now is saved and also
to see that the workers are saved
from further starvation.

Then, 1 shall refer to the commit-
ments to the workers, the promises
made to the workers. Take, for
instance, the dearness allowance; take
again, for instance, the fair wage
question. What were the promises
made by the Prime Minister and the
Labour Minister? Are we fulfilling
those promises? What is the benefit
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that the common man derives out of
the various Plans? The first Five
Year Plan gave the assurance to the
farmers that they will be better off,
The Second Five Year Plan gave the
assurance to the workers, and gave
the assurance to the unemployed that
they will be employed. But what
were the results” More unemploy-
ment, cut in wages and freezing of
wages. The third plan gave certain
assurances, but monopoly has grown.
The report of the Monopolies Enquiry
Commission is that monopoly has
helped growth of industries. If that
is the conclusion of the government
also, I do not know what action they
will take on the Monopolies Enquiry
Commission's report.

I do pot support my hon. friend,
Dr. Singhvi, for whom I have great
regard. In a subtle manner, he has
indirectly supported Birlas taking
lund in Punjab. Why should Birlas
be given any land in Punjab? Are
there no cultivators?

An hon. Member: He is landless!

Shri 8. M. Banerjee: He is the
wealthiest person, but no body in
Birla’s family pays wealth tax. He
has been given 1000 acres of land
and there is going to be an agitation,
A senior member of the House, Shri
K. D. Malaviya, has decided to go on
a hunger-strike against this decision
of the Punjab Government. 1 welcome
it; let¥pim start the hunger-strike and
we shall follow him. This should be
scrapped immediately because joint-
stock farming headed by Birlas or
Shanti Prasad Jain or anybody else
will take us nowhere. Zamindari
was abolished, but it will come again
in the name of Birlas. Joint-stock
farming will e a slur on our demo-
cracy and sochlism. Mr. Birla should
be disappointed and he should be told
immediately that no land will be
given to him and if he has no land,
he has got many mills and he can
vrork on them.

1 want to say something about the
charges made by .Mr. Manoharan
about Mr. Haveli Ram and his son.
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You were in the Chair, Sir, and I
could mot follow whose son is Mr.
Chaman Lal, Is he the son of Mr.
Haveli Ram or Mr. Nanda? Whoso-
ever’s son he may be, he has been a
worthy son and he has minted money.
If he has really minted money and
if that is the quarrel between the two
ministers, there should be a proper
enquiry immediately. If that article
is wrong—so many grave charges
have been levelled in that—there
should be proper action against the
editor of that paper.

President’s

Enquiry should be held against
many ex-ministers. Today no enquiry
is held for anybody. My hon. friend
mentioned that the memorandum was
submitted by the inspiration of Mr.
Shanti Prasad Jain, Birlas and Tatas.
I still stand by it. I was one of the
signatories to the memorandum. Mr.
T. T. Krishnamachari should mot
escape enquiry. Let him face an
enquiry and if the charges levelled
against him are not proved, I am
prepared to resign. Otherwise, let
him further resign his seat in the
Lok Sabha and contest a seat any-
where else. It is absolutely wrong to
say that we were inspired by Mr.
Shanti Prasad Jain. We were the
signatories and we knew our job. It
is a misfortune that the Leader of
the House mertioned that any memo-
randum signed by some people should
not be investigated.

Finally, we should leave this beg-
ging, We were world-famous in
spiritualism and magic. Now we have
become world-famous beggars. That
is a sad commentary on our plan-
ning.

Shrimati Lakshmikanthamma: Sir,
we are grateful to the President for
his Address to both the Houses of
Parliament. Since the Parliament met
last, many grave events have taken
place, The first and foremost has been
the demise of Shri Lal Bahadur
Shastri at the time when he completed
the greatest achievement of his
career and when the whole nation
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was waiting to give him a heroic wel-
come. Shastriji represented the
Indian spirit in his own way. It is
this characteristic in him which has
enhanced his stature and prestige in
the whole world and made him the
apple of the eye of the Indian people.

Sir, he lived a poor man and died
as a poor man. There is a peculiar
Indianness in this fascinating pathos
of Shastri’s life and death. He was
a devotee of Swami Rama Thirtha.
He lived and died like a real Sanyasin.

Yesterday, while speaking on the
Tashkent Agreement, Shri Kripalani
quoted something about the Prime
Ministers of Britain. I think there
is nothing in comparison with what
he read about the Prime Ministers of
Britain and our Prime Ministers here.
It is really under-estimating our own
moral character and strength by say-
ing that somebody, some force outside
has influenced us to agree to this or
agree to that. It is not proper, whe-
ther it be hon. Members on that side
or hon. Members this side, to say like
that. It represents the Indian charac-
ter when we say something about our
own leaders, that we will be forced
by some outside influence. I think
no force on earth has ever been able
to force us to do anything through
generations,

Sir, for Shri Shastri unprecedented
problems were thrown up and Shastri
tackled them successfully one by one,
and today they are very near solu-
tion. Shastriji had humble beginnings,
simplicity in life, marked religious
bent of mind bordering on saintli-
ness—single minded devotion believed
in righteous thinking was a real
karma yogi. If Nehru gave a modern
interpretation of Gandhism, Shastri
succeeded in spelling out Nehruism
down to its earth components. His
end is a tragedy, a magnificent tra-
gedy given only to the choisest few.
His unparalleled role in the history
of India during his tenure of office
wiil remain a work of monumental
value.
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In the Kutch episode he proved
himself to be a man of peace. But
even a man of peace cannot, havé
inexhaustible patience when the
country’s sovereignty and integrity is
threatened. Having reached the pin-

nacle of achievement in the Tashkent

Agreement, his life ended abruptly as
though he was not prepared to linger
any longer once the purpose for which
he came was over.

Sir, much is being said for and
against the Tashkent Agreement. I
do not want to go into the details.
Yesterday, Shri Dandekar was saying
about our foreign policy, non-align-
ment, shanti and all those things. If
I had the time I could have answered
him about non-alignment in the new
context of the world situation. Unfor-
tunately, I do not have the time to
explain all those things to him. Today
there may be people who sincerely
feel unhappy about this in Pakistan
and also in India, I would request
those people to understand and re-
consider their stand in the light of
the overall situation as it existed
before and after the agreemnent.

Sir, tensions are easing and normal
relations are in the process of being
restored. There is a genuine desire
to eschew recourse to arms in the
gettling of disputes and it is taking
shape in the minds of the people in
both the countries. All this does not,
of course, mean everything. Although
these things are happening, although
there is a change in the thinking of
the people that we should settle
matters across the table, this does not
mean everything. At the same time
it is something which we should all
accept. The points of conflict should
be localised not only in the field but
also, or even more so, in the mir}ds
of the people of both the countries.
This is the crying need of a civil.ifed
world. Nations may have their blind
spots but they need not on that
account become totally blind. Let us,
therefore, do our best to honour the
Tashkent Agreement and see tha_t it
is implemented at the same time
taking care to see that it is not a
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one-sided implementation and that
there is sincerity on both the sides.

The most important fact that has
come to our notice during this Agree-
ment is that both Russia and America
have hailed this as a historic agree-
ment. Apart from them, scores of
other countries, belonging to this or
that bloc or not belonging to any bloc
have supported this and they are
happy over this agreement. The other
important thing is that China is fret-
ting and fuming over this agreement
and trying its best to defeat the agrec-
ment. This clearly shows that
the Indo-Pakistan question has cut
across the traditional bloc pattern
and has even brought about another
pattern in which all nations desiring
peace, particularly in Asia are ranged
over on one side, This side contains
capitalist, socialist, Communist and
other unclassified .nations from the
standpoint of political ideology. All
of them have supported this. The
only endeavour of all these nations is
world peace. So, it should be India's
endeavour today to consolidate this
new pattern of international polarisa-
tion. We want to see that America
and Russia come together for further-
ing the cause of peace. Our policy
of non-alignment will have meaning
in this context in a different line
altogether. Our endeavour is to see

that the forces of peace are polarised
on one side.

Shrimati Renu Chakravartty asked
why we are keeping quiet on Viet
Nam. Our opinion on Viet Nam has
already beéen expressed. If the war
in Viet Nam still continues, it does
not mean that we should assume the
role of an international chatterbox,
going about and advising people “do
this; do not do that”. We have no
business to agsume this role. We are
not the only country fostering peace.
Generally it is the power which has
the capacity to blast the world, it is
only that power which has the capa-
city to maintain peace. We can play
the role of co-operating with them to
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bring about an understanding so that
world peace is maintained, At the
time when Pakistan attacked us, we
.saw that many of the countries did
not say or come out with statements

“this country is right or that country -

is wrong”. In the same way, we can
assume a constructive role by not
accusing one party or the other. In
this matter I appreciate and congratu-
late Shrimati Indira Gandhi for her
restraint. This restraint is a sign of
statesmanship and diplomacy in inter-
national politics.

In Viet Nam what were the role of
Russia and China? Russia herself
played a definite role, different from
that of China. Does Shrimati Renu
Chakravartty expect us to blame our
country or shout about another coun-
try?

The President's Address has men-
tioned that the new Government is
led by one who belongs to the
younger generation of freedom figh-
ters. The nation as a whole has full
faith in Indira, our new Prime Minis-
ter. She is not a mere Prime Minis-
ter, not a mere woman Prime
Minister, but the Prime Minister of
.one of the biggest democracies in the
world. May be, because of the fact
she happens to be a woman, women
of the whole world might have expres-
sed their joy, jubilation and pride
over her election. But, at the same
time, she is much more than that.

She has a symbolic significance in
today's context.  Gandhi, Nehru,
Shastri, Indira, if we look at this line
carefully, there is a difference of about
15 to 20 years between every two con-
secutive stages, This represents the
evolution of Indian leadership since
Gandhiji. This also represents the
remarkable triumph of democracy in
this country which, as prophetically
stated by Nehru, has become mature
enough to throw up the requisite
leadership whenever the need arises.
The nation justifiably expects a fresh-
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ness and vigour in the tackling of
problems by the new Government.
People also expect past inhibitions to
be got over and calculated risks to
be taken whenever they are necessary.

The food problem, which has been
discussed here, has been occupying
the mind of every one and it is worry-
ing every one in the country. I do
not want to go into the details of it.
My hon. friend, Shri Karuthiruman
has stated that every country has to
depend on another country when there
is scarcity and there is nothing shame-
ful in it. It is true there is scarcity.
It is stated that when people are
agitating for more food they are being
shot down. I do agree with those who
say that when there are such demon-
strations the: Government should
sympathise with the people and should
not resort to firing so easily. But in
al]l this criticism, what is the practi-
cal solution for this problem? We
should not import; we should give
food to all people. Is it by magic
that we can produce food? Why at
the same time blame that we are
beggars going about begging? There
is no question of any begging. If
there is any difficulty, like brother-
nations or sister-nations we under-
stand and try to help each other in all
these problems,
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This problem of distribution should
not be treated merely as a tentative
measure to be resorted to at the time
of countrywide crisis. While private
trade is allowed to operate freely
during times of bumper production,
Government are called upon to
shoulder the responsibility at the time
of an acute shortage which is extre-
mely unfair and which shows the
Government's endeavour in a very
unfavourable light.

Mr. Deputy-Speaker: She
continue tomorrow.

may





